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IN THE HON’BLE N RIBUNAL

ATN
Original.Application No.606 of 2018

BETWEEN:

... PETITIONERS
AND:
CPCB & OTHERS .... RESPONDENTS

AFFIDAVIT FILED BY THE CHIEF SECRETARY TO

GOVERNMENT OF KARNATAKA — RESPONDENT

|, T M Vijay Bhaskar , S/o Late Sri. T.R. Mahadeva Naidu aged about
o8 years, working as Chief Secretary, Government of Karnataka, do

hereby solemnly affirm and State on oath as follows :-

1. | submit that | have been working as Chief Secretary, GOK since
July 2018 and in my official capacity and as verifiable from official
records maintained with Government of Karnataka, | am familiar
with the facts of the case and hence | am swearing to this
Affidavit.

2. | respectfully submit that based on the directions of this Hon’ble
Tribunal, | ensured coordination with various departments of
Government of Karnataka and based on the information provided
by such departments, | depose the present affidavit.

3. | respectfully submit that the directions of the Hon'ble Tribunal

mmm respect to OA 606/2018 are being adopted in both Urban &
o ;I

)
ral areas of the State. L
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4. | respectfully submit the abstract of the implementation status of

Solid Waste Management (SWM) ,Plastic Waste Management

(PWM), Biomedical Waste Management (BMW) Rules 2016 in

279 Urban lLocal Bodies (6635 wards), 6022 Gram Panchayaths

& 23,259 Health Care facilities along with implementation status

of other issues mentioned in Hon'ble NGT order dated 24-4-2019

(page 19, para 22 (a — h)) as under:

Para 22(a):

II.

VI.

SWM Rules 2016 compliance in urban areas is

enclosed here with and marked as Annexure-R1.

SWM Rules 2016 compliance in rural areas is enclosed

here with and marked as Annexure-R2.

SWM Rules 2016 compliance from Karnataka State

Pollution Control Board is enclosed here with and

marked as Annexure-R3.

PWM Rules 2016 compliance in urban areas is enclosed

here with and marked as Annexure-R4.

PWM Rules 2016 compliance from Karnataka State

Pollution Control Board is enclosed here with and

marked as Annexure-R5.

BMW Rules 2016 compliance in the State is enclosed

here with and marked as Annexure-R6.

BMW Rules 2016 compliance by Karnataka State

Pollution Control Board is enclosed here with and

marked as Annexure-R7. /MW
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ii. Para 22(b): Compliance to functioning of Committees

constituted by this Order is enclosed here with and marked as

Annexure-R8.

im. Para 22(c). Compliance to Hon'ble NGT order dated
20.09.2018 in the News Item published in "The Hindu"
authored by Shri Jacob Koshy titled "More river stretches are

critically polluted (OA No 673/2018) is enclosed here with and

marked as Annexure-R9.

iv. Para 22(d): Compliance to Status of functioning of
Committees constituted in News Item published in “Times of
India” authored by Shri Vishwa Mohan Titled “NCAP with
multiple timelines to clear Air in 102 cities released around

Aug 15" dated 08.10.2018 is enclosed here with and marked

as Annexure-R10.

v. Para 22(e): Compliance to Status of Action Plan with regard
to identification of polluted industrial clusters in
0.A.N0.1038/2018, news item published in “The Asian Age”
Authored by Sanjay Kaw Titled “CPCB to rank industrial units

on pollution levels” dated 13.12.2018 is enclosed here with

and marked as Annexure-R11.

vi. Para 22(f): Matter pertains to State of Odisha and West

Bengal.

~vii. Para 22(g): Compliance to total amount collected from erring

e

, = industries on the basis of ‘Polluter Pays Principle’,
P oTA Q P
/é . ‘Precautionary Principle’ and details of utilization of funds
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collected during the year 2018 is enclosed here with and

marked as Annexure-R12.

viii. Para 22(h):
i. Implementation of SWM — Rules 2016 in six model cities is

enclosed here with and marked as Annexure —R13 (a)

ii. Status of implementation of “Model Grama Panchayaths” is
enclosed here with and status of implementation is marked as

Annexure-R13 (b).

5. | respectfully submit that, a monitoring cell has been constituted
to closely work with Chief Secretary and advice on the steps
required to be taken for implementing orders of NGT and for
improving the environmental parameters in the State. Office

memo for constitution of monitoring cell is enclosed here with and

is marked as Annexure —R14.

6. | respectfully submit that, the compliance to Hon’ble NGT order
dated 24-4-2019 from various line departments is enclosed here

with and is marked as Annexure-R15.

7. | respectfully submit that, several significant achievements/
initiatives have been taken up by the State of Karnataka in the
fields of solid, plastic & biomedical waste management that are
detailed below (addition to the achievements mentioned in

24-4-2019 affidavit submitted by the State to Hon'ble NGT) ;

muman Development Department: Urban Karnataka generates
A/ LS %\pproximately 11,085 tonnes of MSW
'\ W

R
RN 2V ) ¢
y I
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MSW collection efficiency has increased from 9866 (April -19)
to 10,108 tonnes in July 2019.

100% Door to Door waste collection efficiency has increased
from 5605 wards (April- 19) to 6635 wards (July -19).
100% Source segregation efficiency has increased from 1217
wards to 2729 wards.

Procurement of lands for establishing scientific
processing and disposal facility has increased from 205 to
215 ULBs.

About 3700 TPD (3494 tonnes in April 2019) of MSW is
processed yielding around 407 TPD (370 tonnes in April
2019) of manure.

Rs.102.5 Crs of SWM service charges collected in the State
(2018-19 & 2019-20 FY)

Random inspections by Environmental officers to validate
field level implementation of SWM Rules 2016.

Working strength of Environmental Engineers was 171
during April 2019, further 32 additional were recruited to
City Corporations, City Municipal Councils and Town
Municipal Councils to oversee implementation of SWM Rules
2016.

Environmental Management & Policy Research Institute

(EMPRI) has been entrusted to evaluate the effectiveness
of plastic ban and implementation on waste management in
BBMP as well as in other Corporations.
Study and preparation of legacy, recyclable and non-
recyclable waste management plan for the State has been
taken up. Davanagere City Corporation has taken up initiation
to process the legacy waste through private party and has
generated revenue of Rs. 3.60 lakhs.
All the 279 ULBs have declared themselves as Open
Defecation (ODF) Free cities, out of which 229 ULBs have
been certified as OPEN DEFICATION FREE by third party
inspection agency.
Tender invited to finalise PMC for preparation of DPR for
development of 55 Faecal Sludge & Septage Management
(FSSM) plants across the State.
2537 raids conducted, 2653 tonnes of banned plastic items
has been seized and Rs.19.60 Lakhs fine is collected
(January- June 19).
Detailed letters have been addressed to all Deputy
Commissioners of the State on 1-3-2019 & 10-5-2019,
regarding the action to be taken up by the ULBs and District
Administration to comply the Hon’ble NGT orders.
VC Review meetings : Review meetings in respect of
compliance  to NGT directions were held under the
Chairmanship of Chief Secretary, GoK on 29-4-2019, 24-6-
2019, 9-7-2019 &16-7-2019,

“ I
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Divisional Level SWM review Meetings were conducted on
4-5-2019 and 3-7-2019 under the Chairmanship of Principal
Secretary, UDD and DMA respectively

Draft SWM Bye law submitted seeking approval of the
Cabinet .

Draft State SWM Policy and Strategy is prepared

Rapid & extensive |IEC activities in all ULBs are being
conducted.

Conducted Anti-littering campaigns in ULBs.

Bhalki, Pavagada, Madhugiri, Shivamogga Bagalkote, Kumta
Ankola cities have started pipe/home composting.

Electronic City Township Industrial Authority (ELCITA) is
managing MSW and other wastes in a smart way scientifically.
Divisional Level Training Programme for Commissioners/Chief
Officers/Health Officers has been conducted at Suvarna
Soudha, Belgaum on 24.6.2019.

District

Level/ULB

level

Training Programmes on

implementation of SWM Rules 2016 have been held in
association with EMPRI on 15-02-2019 and 4-6-2019.

World Environmental Day was celebrated on 5-6-2019 at Raj
Bhavan , Sri Vaju Bhai Wala , Hon’ble Governor, GOK graced
the occasion under the slogan of MY WASTE - MY

RESPONSITILIY. About

1000 participants attended

the

program including representatives from NGOs and officials.

General

public attended and witnessed methods

decentralised composting.
As per the directions of NGT order dated 16-1-2019 State level
review meetings have been held on 15-2-2019, 11-3-2019 and
5-4-2019. Divisional Level review meetings held are as follows;

of

SIlno |Place of the | Date of the review meeting
meeting -

1 Belagavi 156-3-2019 & 28.6.2019

2 Dharwad | 1%'to 3 May 2019, & 29.6.2019

3 Ramanagara 8-5-2019

4 | Mandya 18-5-2019

5 Tumkur | 26-5-2019

6 Bidar 11.7.2019

7 Mysore 852019 ]

8 Kalburgi 12.7.2019 -

9 BBMP 11t 14th. 27" & 29" April 2019 &

| 14"™and 27" May 2019

Rural Drinking Water & Sanitation Department (RDW&SD):

All Grama Panchyats (GP) attained Open Defecation Free
status on 19th, November 2018.

' Out of 349 SWM units approved, 102 units are functional

W
/
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ii. One thousand solid waste management processing units
planned for the year 2019-20 & Rs. 200 Cr is earmarked for
same. So far 132 plans have been approved.

iv. RDW &SD to develop 176 Safe Liquid Waste Management
units, for which Rs. 88 Cr. has been earmarked.

v. Department to take up 30 GOBARDHAN Projects covering
at least one Gram Panchayat in each district.

vi. To promote effective implementation of SWM projects,
Panchayat Raj Institute (PRI) representatives and officers
concerned have visited places of best practices on SWM in
the State such as Vandse, Nitte, Varamballi, Kolluru of Udupi
districts, Laila, Hosangadi and Dharmasthala of Dakshin
Kannada dist and Multi GP SWM management at Huligi GP of
Koppal dist.

vii. State-level Solid Liquid Waste Management (SLWM)
workshops have been organized.

viii.  State-level consultants have visited 21 districts to help district
level officers to formulate feasible SWM Detailed Project
Reports (DPRs).

ix. Directions have been issued to all Zilla Panchayats to ban
single use packaged plastic water bottles.

x. Karnataka State Rural Sanitation Policy comprising of
strategies and bye-laws is in process.

Karnataka State Pollution Control Board:

I. 829 training programs have been conducted on various issues
of environmental protection including solid waste
management

8. | respectfully submit that, SWM implementation status based on
SWM Annual Report for 2018-19 submitted by the ULBs as per
the provisions of SWM Rules 2016 (Rule 24) has been compiled

and enclosed here with and marked as Annexure-R16.

9. | respectfully submit that, as per the directions of Hon’ble NGT
all districts have constituted Special Task Force (STF) and so far

36 STF meetings have been conducted.
|V
{
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10. | respectfully submit that, as per the Rules 24(3) of the SWM
Rules 2016, the SWM Rules 2016 implementation data is

enclosed here with and marked as Annexure-R17.

11. | respectfully submit that, under Swachh Bharat Mission
(SBM), 160 ULBs invited tenders for implementation of SWM

Works.

WHEREFORE, | respectfully pray that this Hon’ble Tribunal may
be pleased to accept the above information in the interest of justice and
equity. 11 L
DEPONENT

VERIFICATION

I, the above named Deponent do hereby verify that all the facts
stated in the affidavit are true to my knowledge and that no part thereof

is false and nothing material is concealed there from.

Verified at L&a'sh o #-€ Mhyarsharban
A#}ﬁayofgjhhq Lo (1§ DEPONENT
Identified by me: SWORN TO BEFORE ME _

. VENK ATAPATHY
\ AP ADVOCE = = NOTARY
. VENKA“PMYH Ty \ Mo, 15, Govirdapps Layoul

Muneshwara Temple, 2nd Road
Amruthahalli, ®yatarayanapura Post,

o eanGAR” SRS
gYATARAVANSPEEY | :
2e4. NoO. galo ol BANG.-LORE - 560 092,
NP\ %/ s A Pn: 9420215105 il
N 57/ -
f. 4% "pr
p—y
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Annexure - |

Compliance to Solid Waste Management Rules 2016(URBAN)

sl SWM _ . proposed time line
N‘; Rule Provisions of SWM Rules 2016 Implementation status for 100%
"Clause . : compliance
1 2 3 5
Compliance to duties of waste generators
Compliance as on March 2019 Compliance as on July 2019
Current Status: Total wards 6609 (279 Current Status: Total wards 6635 (279 March -2020

4(a)&
15{g)

Segregate and store the waste
generated by them in three
separate streams namely bio-
degradable, non-
biodegradable
and  domestic
wastes

hazardous

Direct waste generators not
to litter and to segregate the
waste at source as prescribed
under these rules

ULBs)
100% source segregation: 1217 wards.
Partial source segregation: 1451 wards

Littering will be tackled through IEC
component under Swachh Bharat Mission
followed by penal action.

ULBs)
100% source segregation: 2729 wards.
Partial source segregation: 729 wards

42)

No waste generator
throw, burn or burry the solid
waste generated by him, on
streets, open public spaces
outside his premises or in the

| drain or water bodies.

shall |

232 ULBs have banned burning of waste
through  notification as per the
information submitted by the DCs.

Instructions have been issued to all the |

Deputy Commissioners to notify ban on
burning of waste by notification. in this
rega.d letters have been addressed on

| 1-3-2019 &10-5-2019

October -2019

£
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All waste generators shall pay |

such user fee for solid waste
management, -as specified in
the  bye-laws of the

236 ULBs have notified levying of user
charges

In the last financial year Rs.121 Cr of

During the course of VC conducted, DCs
instructed to take necessary actions in
this regard.

3 i?zf&; local bodies SWM user charges has been collected in | Rs. 102.46 Cr SWM user charges| December-2019
these municipalities in the last financial | collected during the current year. This
year. comprises of user charges collected in
respect of rest of BBMP for the last year
: and BBMP's current year.
All Bulk waste generator | No of bulk waste generators identified in Status remains the same.
| (resident welfare and market | the State : 5112
-| associations, gated | Quantity of bulk waste generated:
communities and institutions | approximately 950 tonnes ,
with more than 5,000 sqm | Quantity of bulk waste processed: 106
area & all hotels and | tonnes In-situ bulk waste processing: 524
restaurants) shall process and | tonnes ( includes feeding to piggeries)
disposed  off the  bio- | No of bulk waste generators from where
degradable waste through | user fee is collected : 3029
4 4 (8) | composting or bio- | Amount of user fee collected in the March -2020
methanation within  the | previous year: 1.36 Cr
premises as far as possible '
Compliance to duties of district magistrate
Facilitate identification and | 205 ULBs out of 275 ULB {4 NACs does | 215 ULBs out of 275 ULBs {4 NACs do
allocation of suitable land for | not require landfill) have around 2500 | not require land) have SWM processing -
5 12(a) | Processing & Disposal of MSW | acres of SWM processing site, remaining | site, remaining ULBs are in the process of March -2020

ULBs are in the process of procuring

lands.

procuring lands.

e

b

e
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NACs usually dispose the MSW in the
nearby ULBs.

Instructions have been given to the
Deputy commissioners for procurement
of suitable lands, if no government land i is |
available instructions are given to procure
pvt lands.

Procurement status of the {andfills is
| detailed below;

No of ULBs yet to procure land: 70

No of ULBs identified land: 4

No of ULBs proposal under verification :
12

No of ULBs in search of land: 54

1 NACs usually dispose the MSW in the

| site. Accordingly instructions issued.

nearby ULBs.

Instructions issued to the DCs to explore
possibilities acquiring/purchasing suitable
land. In case of non-availability of Govt.,
land they have been asked to procure
fands from prwate Land Owners.

Procurement status of the {and is detailed
below;

No of ULBs yet to procure land: 60

No of ULBs identified land: 34

No of ULBs proposal under verification :
16

No of ULBs in search of land: 10

M ULBs without processing site shall
dispose in the adjoining / nearby ULBs

12(b)

Review the performance of
local bodies, at least once in a
quarter on waste segregation,

processing, treatment and_

disposal and take corrective
measures in consultation with
uoD

As per the affidavits submitted by the
Deputy Commissioners all the DCs are
{ conducting  monthly SWM  review
meetings.

1

VC review meetings conducted with DCs
of all districts. under the chairmanship of
Chief Secretary, Gok.

Ddivisional level meetings  have been
held on 4.5.2019 and 3.7.2019 under the
Chairmanship of Principal Secretary and
DMA.,

Regular review meetings in the districts
are taking place by the DCs

Complied

Compliance to duties of local authorities (ULB)

T s M AR e BRI i
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Prepare a solid waste

management plan as per state

policy and strategy on solid
waste management within six

218 SWM DPRs have been prepared and
approved by SBM-HPC headed by CS,
GOK.

Instructions have been given to all Deputy

Status remains the same.

7 15(a) | months from the date of | Commissioners to take appropriate steps December-2019
notification {DPR under SBM | to have common processing facilities for
can be considered as Action | ULBs without landfill site and adjacent
Plan) ULB with SWM Processing & Disposal’
facility. ) :
Arrange for door to door | 100% door to door waste collection in | 100% door to door waste collection in |
collection of segregated solid | 171 ULBs out of 279 ULBs (61.23% _)' 16224 wards out of 6635 wards in 279
waste from all households | 5605 wards out of 6609 wards (85% ) | ULBs (93 % ) ' ' '
8 15(b) | including slums and informal | have 100%D/D collection December -2019
settlements, commercial,
institutional and other non-
residential premises
| Establish a  system to | 218 ULBs have carried out enumeration | Status remains same
| recognise organisations of | of waste pickers and 2420 number of
waste pickers or informal | waste pickers are involved in waste
waste collectors and promote | management in the State.
and
9 15(c) { establish a system for October-2019
integration of these
-authorised waste-pickers and
waste collectors to facilitate
their participation in
solid waste management -
Facilitate formation of Self | 375 DWCCS have been proposed for the | Out of 921 DWCCS 529 have been
Help Groups, provide identity | State 537 tonnes of recyclables materials | proposed .160 ULBs have invited tender
cards and thereafter | are sold to rag pickers. 137 ULBs have { for establishing DWCCs under SBM and
15(d) | encourage integration in solid | invited tender for development of DWCCs | adequate  rag pickers are involved in
10 | & 15 | waste management. under Swachh Bharat Mission. 2420 rag | waste management. December -2019
{h) pickers are involved in  waste

setup  material recovery

facilities or secondary storage |

facilities with sufficient space

management.

218 SWM DPRs which

{218 SWM OPRs
have been

have been approved
comprising DWCC component.

Tl L ot okl

S
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for sorting of recyclable

materials

approved by the State has components of
DWCCs.

frame bye-laws incorporating
the provisions of these rules
within one year from the date

| of notification of these rules

In order to eliminate delay in procedure
and to bring in uniformity in structuring
of SWM bye-law, model SWM bye law
both in English & Kannada has been
prepared by the State government. ULBs
will be directed to adopt the same.

seeking approval

The final bye law is submitted to Cabinet

August -2019

111 15(e) Draft English model SWM bye law was
published on 10-7-2018 through State
gazette
Draft Kannada model SWM bye law was
published on 3-1-2019 through State
gazette.
Establish waste deposition | Compartment will be earmarked in Compartment will be provided in DWCCs
centres for domestic | DWCCs for deposition of domestic | for deposition of domestic hazardous
. hazardous waste and give | hazardous waste inULBs. waste in ULBs.
12 | 15(i) | direction for waste generators December -2019
to deposit domestic
hazardous wastes at this
centre for its safe disposal’
direct street sweepers not to | Instruction have been issued and in the
burn tree leaves collected | training component it is being conveyed
| from street sweeping | to ULBs staff notto burn waste.
Directions have been issued to all Deputy
in case of waste burning by waste | Commissioners in this regard on 10-5-
13 | 15(K) generator, hefty fines to an extent of { 2019. Complied

Rs.25;,000/- ( in case of bulk waste

| generators) and Rs.10,000/- fine for non-

bulk waste generators if found guilty -of
burning of waste is proposed in SWM bye
law.
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Provide training on solid
waste management workers&
waste pickers.

Proposed activities under Swachh Bharat
Mission {U) ,

s State wise ranking of cities based

« Itis proposed to select cities based

process in the parks and
gardens, as far as possible

on SWM performance on sanitation,cleanliness,SWS
e Best practice identification & activities based on the
rewarding ' performance achieved in the
. F'a'ci!itating " field .visit through above areas. Itis proposed to have
CMAK . select 1%, 2™ and 3" ranks to each
) e« Extensive training through SIUD, categories -of ULBs such as City
EMPRI Corporation, CMC,TMC and TPs. It )
._14 15(1) . is: proposed 4e Have performance Ongoing progress
grants . to these ULBs so that
healthy competition gets created
among the other Cities during the
current year.
s Innovative concepts in the field of
SWL activity are encouraged by
identifying based on the certain
parameters.
e Filed visits are being conducted
| on regular basis
Collect waste from vegetable, = E e
| fruit, flower, meat, poultry [ 51 ULBs have decentralised waste | Status remains the same.
and fish market on day to day | processing facilities in State including 7
basis and promote setting up | biogas plants
15 { 15(m) ) ) .
of decentralised compost | Issue is addressed in SWM bye law
plant or bio-methanation ) - December 2019
-plant at suitable locations in
the markets ‘
Collect horticulture, parks and
16 | 15(p) garden waste separately and
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involve communities in waste
management and promotion

Proposed in SWM bye law.

Status remains same

17 1 15{(t) | of home composting, bio-gas March-2020
generation, decentralised
processing . &
Construction, operation and | Total SWM generated in the State Total waste generation: 11,085 TPD out of |
maintenance of solid waste | 11,085 tonnes which 10108 tonnes TPD is collected and
processing & disposal facilities | Waste processed: 3042 tonnes (160 ULBs transported. Total MSW processed in
' processing varying from partial to 100%) | major plants in Bruhat Bengaluru
Total number of Sanitary landfill facility: | Mahangarapalike (BBMP), Shivamogga,
91 - Mysore, Mangalore, Belgavi along with
127 ULBs have invited tenders for | partial processing in other UlBs to an
18 | 15(v) pfocgrement of equipment & vet.wic!es extent of about 3700 TPD{33.37%). ' MARH-2020
| required for D/D , waste transportation &
street sweeping 407 TPD of compost is being generated
137 ULBs have invited tenders for
development of processing & disposal 94 ULBs have Sanitary Landfill Facility {SLF)
Out of 218 ULBs, 160 ULBs have invited
the tenders for establishing processing
plants to create necessary infrastructures.
| Make adequate provision of | Under Swachh 8harat Mission $8.33% of | Status remains the same.
funds for capital investments | project cost {only capitol cost) will be
as well as op_erétion and | borne by C'entral & State shares rest
maintenance of ‘solid waste | 41.66% ULBs have to make provision in
management services in the | SFC, 14™ Finance Commission Grants .
annual budget Total grants of 1123.19 Crs {including
19 | 15(x) Central and State share) has been March-2020

earmarked for implementation of solid
waste management in the State.

As per the affidavits submitted by Deputy
Commissioners 268 ULBs have made
sufficient provision for O&M of SWM in
their budgets




245

Prepare and submit annual
report in Form IV on or before

{Complied)

Complied

2001 15(23) | (1o 30th  April  of the
succeeding year
frame bye-laws and prescribe | SWM model bye-law is being finalised at | SWM Model Bye law is submitted to the |
: criteria for levying of spot fine | DMA level Govt., seeking approval of the Cabinet.
21 | 15(zf) | for persons who litters or fails August 2019
to-comply with the provisions
of these rules
create  public _ awarer}ess Following IEC activities pertaining SWM & Adef]uate SWM —IEC activities are being
through information, | . s . carried out: {t is proposed to have proto
. . city’ sanitation has been carried out . ; ; wgi
education and - e type models in which different capacities
communication campaign and th_rom_igh 272 LLBs Unime Swchh st of home composting will be exhibited in |
educate the waste generators Mission program. the Parks/Gardens, so as to create
awareness among the Citizens and
General Public about the decentralised
e State level SWM Workshops have wethods
been -<conducted in association
with Ministry of Housing & Urban
Affairs (MoH&UA)
* Kalajatha to encourage waste
‘ segregation,  construction of
22 | 15(zg) Toilets and removal of Op'ein‘-' In progress

defecation spots.

¢ Permanent hoardings displaying
Prohibition of manual scavenging,
promoting source segregation

e Bus panel advertisements to
encourage source segregation of
waste and general
about solid waste processing and
disposal A,

e Swachh Quiz conducted to

students of various schools in 301

districts.
e Broadcasting jingles through All

awareness
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India Radio

* Rs.17.65 Cr has been spent
towards IEC in both State & UL8
tevel under Swachh Bharat |
Mission.

| investigate and analyse all old

open dumpsites and existing
operational dumpsites for
their potential of biomining
and bio-

Mysore & Davanagere CCs are doing bio ‘
mining. '

Understanding the <complexity of old
dumps /legacy waste management and its
impact on Environment it has been
decided that State Urban Development |
Department through an agency will «carry

23 | 15(zj) | remediation/scientifically out study and preparation of legacy, | December-2020
capped recyclable and non-recyclable dry waste
managemént plan along with state policy
on the same. Based on which ULBs will
have better approach in dealing the issue.
Criteria for Duties regarding { Is complied
setting-up solid waste |
processing and treatment
facility
| 24 13,20 Criteria and actions. to be
& 21 .
taken for solid waste
management in hilly areas.-
Criteria for waste to energy
process
T|me 'frame Yo : Sl no Proposed activity as ﬁer SWM Rules 2016 e fr_an?e o
1 implementation d - achieving
' 1 ldentification of suitable sites for setting up solid waste processing | March- 2020
| facilities
tdentification of suitable sites for setting up common regional March- 2020
25 | 22 sanitary landfill facilities for suitable clusters of local authorities
2 under 0.5 million poputation and for setting up common regional
| sanitary landfill facilities or stand-alone sanitary fandfill £acilities by
| alil tocal authorities having a population of 0.5 mitlion or-more .
3 Procurement of suitable sites for setting up solid waste processing March- 2020
facility and sanitary landfill facilities
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Enforcing waste generators to practice segregation of bio March- 2020
4 degradable, recyclable, combustible, sanitary waste domestic
hazardous and inert solid wastes at source ,

Ensure door to door collection of segregated waste and its March - 2020
5 transportation in covered vehicles to processing or disposal

facilities.
6 Ensure separate storage, collection and transportation of March - 2020

construction and demolition wastes

Setting up solid waste processing facilities by all local bodies March-2020
7 having 100000 or more population ;
3 Setting up solid waste processing facilities by local bodies and March - 2020

| census towns below 100000 population.

Setting up comman or stand-alone sanitary landfilis by or for all March- 2020

9 local badies having 0.5 million or more population for the disposal

of only such residual wastes from the processing facilities as well
as untreatable inert wastes as permitted under the Rules

Setting up common or regional sanitary landfills by all local bodies March - 2020
10 | and census towns under 0.5 million population for the disposal of
permitted waste under the rules

Bio-remediation or capping of old and abandoned dump sites March - 2020

11

State Level Advisory Body
(SLAB) 1 SLAB has been constltuted vide GO 24- 10 2016 | SLAB meeting was conducted on 2-2-2019. As per SWM
under the chalrmanshlp of ACS, UDD and so far 3 | Rules 2016, SLAB has to be conducted once in 6 months.
SLAB meetings been conducted (24-4-2017, 14- | Steps will be taken for conducting next SLAB meeting
3-2018 & 2-2-2019) Under Swachh Bharat | shortly.

Mission, SBM-HPC under the chairmanship of CS
is constituted and regular meeting being
conducted wherein most of SWM issues are
being discussed and approvals/directions are
being obtained. So far 10 HPC meetings have yree
been conducted. N'\“e%

Annual report. Instructions has been reiterated to afl ULBs for | Urban Development Department has submlttﬁq _Mh%‘éf'
| submission of SWM annual reports by April 30™ | Reports to KSPCB on 9-7-2019. s

and state consolidated report will be submitted of
as per the rules by KSPCB

Gt atla Directozate of Munic pal Adminisprafics

Bangalore.
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Status of compliance to the Solid Waste Management Rules, 2016

{Order of the Hon’ble National Green Tribunal in OA No.606/2018) ( RorA 9

—

' Panchayats{TPs), and Panchayat Raj Representatives on prohibition of

burning of waste and open dumping

Sl. V Proposed
i oo Gist of provisions of SWM Rules 2016 - Status of compliance timeline for
‘ |1 totalcompliance
1 2 3 4
Compliance w.r.t. duties of Waste Generators
Rule 4{a) ‘ 30% of
Segregate and store the waste generated in separate | Total GPs in the State -6022 GPs(1807 GPs)
streams of namely bio-degradable, non-biodegradable by March
and domestic hazardous wastes in suitable bins and | GPs practising 100% source segregation: 45 | 2020
handing over to authorized waste pickers/waste collectors | GPs practising partial source segregation: 52
as per the directions of Gram Panchayats(GPs) 40% of all
1 | GPs(2409GPs)
1 Rule 15 (g) by March
Not to litteri.e throw or dispose of any waste such as Littering will be stopped and segregation of waste will be ensured | 2021
paper, etc and to segregate the waste at source as well as through various strategies under Information, £ducation and
handover- the segregated waste to authorized waste | Comm unication{lEC) component under the guidelines of Swachh 8harat Remaining
pickers/waste collectors ' Mission{Grameen) : e GPs(1806) by
March 2022
Rule 4{2)
No throwing/burning/burying the solid waste generated { 97 GPs in the State have banned burningof waste and open dumping.
on streets, open public spaces outside thre premises or in -
2 | the drain or water bodies. Trainings and Workshopﬁare being conducted to Panchayat -
Devetopment Officers of GPs, Executive Officers of Taluk |
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| Proposed

sl. . i . timeline for

No Gist of provisions of SWM Rules 2016 Status of compliance total

compliance

1 2 3 4

Rule 4(3)& Rule 15(f) _
Payment of user fee for solid waste management, as|97 GPs are collecting user fee for solid waste collection and
3 specified i_n the bye-laws of GPs management - 100% by
: ' March 2022
Rule 4 (8) _
Bulk Waste Generators (Resident Welfare and Market '
4 Associations, Gated Communities and Institutions with i
more than 5,000 sqm area &Hotels and Restaurants) shall The provisions are not applicable to rural areas
process and dispose off the bio-degradable waste through
composting or bio-methanation within the premises
Compliance w.r.t. duties of Deputy Commissioner(DC)
‘Rule 12(a) _ '
Facilitate identification and allocation of suitable land for | 349GPsout of 6022 have suitable land for processing &disposal of solid
processing &disposal waste. Remaining GPs are in the process of procuring required lands.

5 100% by
Instructions have been given to the Chief Executive Officers of ZPs for March-2022
identification of suitable land in the GP limits and if no land is

) available,they have been instructed to submit proposats to DC seeking |
revenue land forthis purpose. ’
Rule 12{b)
Review the performance of local bodies, at least once in a | CEOs of ZPs have been instructed to review the performance of GPs in
6 quarter on waste segregation, processing, treatment and | respect of compliance of the provisions of Rule 12 1b) )

disposal and take corrective measures in consultation with
Commissioner {Rural Water Supply and Sanitation

Department)
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E

Rute154h)
Setup material recovery facilities or secondary storage

facilities with sufficient space for sorting of recyclable |

Dry waste collection centres have been set up in 97 GPs

{ materials

. Proposed
= Gist of provisions of SWM Rules 2016 Status of compliance Hmelire -
No total
compliance
1 2 : 3 4
Compliance w.r.t duties of Gram Panchayats(GPs)
Rule 15(a)
Prepare a solid waste management plan as per State policy | 349 SWM DPRs have been approved by Commissioner and Mission
and strategy on solid waste management within six Director,Rural Drinking Water and Sanitation Department {RDW& SD) _ .
7 | months from the date of notification of the State policy ' : . March - 2020
During 2019-20, 1000 GPs are being selected for the preparation of '
DPRs of SWiM :
Rule15(b) !
Arrange for door to door collection of segregated solid | 100% door to door waste collection is beingcarried out in 97 GPs.
g | waste from all households including slums and informal March 2022
settlements, commercial, institutional and other non-
tesidential premises” '
Rule15(c)
Establish a system to recognise organisations of waste Udupi, Dakshina Kannada and Kodagu districts have taken the lead in
| pickers or informal waste collectors and promote and | facilitating the network of waste pickers in their GPs for proper
9 establish. a system for integration of these authorised | management of solid waste : :
: waste-pickers and waste collectors to facilitate their _ _ , ‘March - 2020
participation ' in | State is in the process of establishing a network of locally available
solid waste management waste collectors or waste pickers in rural areas. The proposed
Karnataka Rural Sanitation Policy addresses this concern
Rule15{d)
| Facilitate formation of Self Help Groups, provide identity | Seif Help Groups have been formed in Udupi and Dakshina Kannada |
cards and thereafter encourage integration in solid | districts forthe proper integration of solid waste management
0 waste management. March - 2022
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of home composting, bio-gas generation, decentralised
processing

composting and livestock feeding

1 Proposed
Sl. ) . . timeline for
No Gist of provisions of SWM Rules 2016 Status of compliance total
compliance
1 2 3 4
Rule15(e) Karnataka State Rural Sanitation policy is being readied and GPs are
11 Frame bye-laws incorporating the provisions of these Rules | being directed to frame byelaws adopting the provisions of these Rules September -
within one year from the date of notification of these 2019
Rules '
Rule15(i) Dry waste collection centres in GPs are being provided with separate
Establish waste deposition centres for domestic hazardous | compartments for deposition of domes_t'ic hazardous waste in GPs
| 12 | waste and give direction for waste generators to deposit ' k March - 2022
‘domestic * hazardous wastes at this centre for its safe '
disposal -
Rule 15(k) Necessary instructionsare being given to the concerned to desist from
13 Direct street sweepers not to burn tree leaves collected | burning fallen leaves of trees and handing them over to authorized )
from street sweeping and store them separately to be | waste collecting agencies
handed over to waste collectors.
Rule15(l) , _
14 | Provide training on solid waste management to waste | Training is being provided at GP level to  waste pickers/waste collectors -
pickers/waste collectors : '
Rule 15(m) .
Collect waste from vegetable, fruit, flower, meat, poultry | 97 GPs are following day to day collectionof waste from all the
| and fish market on day to day basis and promote setting | commercial shops and markets and the same is being treated by
15 | up of decentralised compost plant or bio-methanation adopting different composting methods March - 2022
| plant at suitable locations in the markets
Rule 15(p) These provisions are being incorporated in the proposed State Rural |
16 | Collect horticulture, parks and garden waste separately | Sanitation Policy =
and process in the parks and gardens, as far as possible
Rule 15{t) _
17 Involve communities in waste management and promotion { Communities are being involved in household pipe composting, pot March -2022
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fine for persons who litters or fails to comply with the
provisions of these rules

. Proposed
:i; Gist of provisions of SWM Rules 2016 Status of compliance :;T;Ime for
compliance
1 2 3 4
Rule15(v) Under the guidelines of Swachh Bharat Mission {Grameen), Rs 20 lakhs
| Construction, operation and maintenance of solid waste | has been earmarked for establishing in each GP a solid waste
| processing  facilities and associated infrastructure with | management unit that consists of capital expenditure (Infrastructure
preference to be given to decentralised processing to | ,vehicle and materials ): The operation and maintenance expenditure is
minimise transportation cost and environmental impacts met by user charge and resale of recyclable materials and compost.
such as ' .
18 a. bio—methl‘anation, mic.robifal ::f}mposting, vermi- March - 2023 .
composting, anaerobic digestion or any other
appropriate processing for bio-stabilisation of
biodegradable wastes
b. waste to energy processes including refused
derived fuel for combustible fraction of waste or
supply as feedstock to solid waste based power
plants or cement kilns
Rule15(x)
Make adequate provision of funds for capital investments | As per the Annual Implementation Plan for the year 2019-20, Rs. 200 Cr
as well as operation and maintenance of solid waste | {Central share — 60% - Rs. 120 Cr and State share —40% - Rs. 80 Cr) has
19 | Management services in the annual budget been allocated for establishing 1000 SWM Units. _ , i
| Each SWM unit will be established at a cost of Rs. 20 Lakhs and funds
under MGNREGA, 14" Finance, MPLAD, MLALAD schemes could also
be made use of '
| Rule15(za)
20 | Prepare and submit annual report in form 1V on or before | Not applicable to Panchayat Raj Institutions -
| the 30th April of the succeeding year
Rule 15{zf) :
e frame bye-laws and prescribe criteria for levying of spot { These provisions are being incorporated in the proposed Karnataka April 2019
7 i

Rural Sanitation Policy under which GPs shafl frame Bye-laws
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Proposed
3. Gist of provisions of SWM Rules 2016 Status of compliance Dbl
No total
compliance
1 2 3 4
Rule 15(zg) . : IEC activities such as Kalajatha, Audio play for collection mechanism, |
create pubhc awareness through information, education : , - d ¢ and
and communication campaign and educate the waste preparatlon o _brochures, POSt (.:ards, street plays,. rem
. | generators hoardings are being taken up intensively at GP level: Social outreach by.
22 : twitter, Instagram, Facebook, WhatsApp.Preparation of brochures on -
solid resource management and Video documentation on solid
resource management.
Rule 15(zj)
investigate and anaiyse all old open dumpsites and existing | Not applicable to rural areas
23 operational dumpsites for their potential of biomining and i
bio-remediation/scientifically capped
Rulel9
Criteria for Duties regarding setting-up solid waste | These provisions will be incorporated, mutatis mutandi, in the | March - 2022
processing and treatment facility Karnataka State Rural Sanitation Policy which will be readied by April-
o Rule 20 , 2019 ' '
| | Criteria and actions to be taken for solid ~ waste
management in hilly areas.-
Rule 21
{ Criteria for waste to energy process
Rule 22 The criteria/parameters mentianed in this Rule are being incorporated in the Karnataka
55 Time frame for implementation State Rural Sanitation Policy which will be readied by April-2019

26

Rule 23
State Level Advisory Body {SLAB)

Action will be taken to constitute SLAB for the rural areas
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Gist of provisions of SWM Rules 2016

Status of compliance

Proposed timeline for total compliance

4

27

Rule 24
Annual report.

Not applicable

28

Rule 11

Duties of the Secretary-in-charge, Urban Development in | Not applicable

the States and Union territories.-

AS Submiticd by ROL
Q pbalota

(s

Executive Engineer
Direciorate of Munic pal Administration

Bangalore.
| the affidavt
P\nnexu‘e--.l-.on.-uo n *o beio'e
Mr.Mrs.............;.
on RS coeer
NOTARY puUBL
L
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Annexure =R3

COMPLIANCE STATUS OF SOLID WASTE MANGEMENT RULES, 2016 BY
THE KARANATAKA STATE POLLUTION CONTROL BOARD

Rule 16 Duties of State Pollution Control Board or Pollution Control
Committee.- (1) The State Pollution Control Board or Pollution Control
Committee shall,-

Sl
no

SWM
rule
clause

Provisions of SWM rules, 2016

Action taken

16(1)(a)

Enforce these rules in their
State through local bodies in
their respective jurisdiction

and review implementation of

these rules at least twice a year
in close coordination with
concerned  Directorate  of
Municipal Administration or
Secretary-in-charge of State
Urban Development
Deépartment |

Review meetings are held
with Urban Development
Department and Director
of ' Municipal
Administration,
Government of Karnataka
regarding implementation
of MSW Rules, 2016.
(Review meeting held on
13.11.2018).

116(1)(b)

Monitor environmental
standards and adherence to
conditions as specified under
the Schedule I and Schedule II
for waste processing and
disposal sites

Regular  inspections of
MSW sites are carried out
by Regional Officers and
monitoring is carried out
wherever required.

16(1)(c)

Examine the proposal for
authorisation and make such
inquiries as deemed fit, after
the receipt of the application
for the same in Form I from the
local body or any other agency
authorised by the local body;

After  the receipt of
application, the facilities
are inspected by the
Regional officers .

16(1)(d)

While examining the proposal
for authorisation, the
requirement of consents under
respective  enactments and

.| views of other agencies like the

State  Urban
Department,
Country Planning Department,

Development

the Town and

Board has formed a
committee for disposal of
the authorization
applications. The
committee consisting of all
the agencies indicated
under this Rule
.Concurrence  of  the
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District Planning Committee or
Metropolitan Area Planning
Committee, as may be
applicable, Airport or Airbase
Authority, the Ground Water
Board,  Railways,
distribution .
highway department and other
relevant agencies shall be
taken into consideration and
they shall be given four weeks
time to give their views, if any

power

companies,

committee members will
be taken for disposal of
application

16(1)(e) |Issue authorisation within a | Authorization 1s issued
period of sixty days in Form II | within the time frame and
to the local body or an operator | stipulating compliance
of a facility or any other agency | criteria and environmental
authorised by local body |standards as specified in
stipulating compliance criteria | Schedules - 1 and I
and environmental standards | including other conditions,
as specified in Schedules I and | as may be necessary
I including other conditions,
as may be necessary,

16(1)(f) | Synchronise the validity of said | the validity of the consent
authorisation with the validity | and authorisation  are
of the consents | synchronised

16(1)(g) | Suspend or cancel the | Authorization is cancelled
authorization issued under |/ suspended after
clause (a) any time, if the local | following due procedure as
body or operator of the facility | per rules.
fails to operate the facility as
per the conditions stipulated:
provided that no such
authorization shall be
suspended - or cancelled
without giving notice to the
local body or.operator, as the
case may be;

16(1)(h) |On receipt of application for |Board = has formed a

renewal, renew the
authorisation for next five
years, after examining every
application on merit and

committee for disposal of
the authorization
applications. The
committee consisting of all

%



257

Annexure -R3

subject to the condition that
the operator of the facility has
fulfilled all the provisions of the
rules, standards or conditions
specified in the authorisation,
consents  or  environment
clearance.

the agencies indicated
under this Rule 16(1)(d).
Based on the deliberations

and recommendations of

the committee , action is
initiated to dispose the
authorization applications

16(2)

The State Pollution Control
Board or Pollution Control
Committee shall, after giving
reasonable  opportunity  of
being heard to the applicant
and for reasons thereof to be
recorded in writing, refuse to
grant or
authorisation

renew an

Pfocedure 18
followed.

being

10

16(3)

In case of new technologies;
where no standards have been
prescribed by the Central
Pollution Control Board, State
Pollution Control Board or
Pollution Control Committee,
as the case may be, shall
approach  Central Pollution
Control Board for getting
standards specified.

whenever the local body ;
approaches the Board with
new  technologies  for
Management of  Solid
Waste, CPCB will be
approachedfor getting
standards specified.

1

16(4)

The State Pollution Control
Board or the Pollution Control
Committee, as the case may
be, shall  monitor  the
compliance of the standards as
prescribed or laid down and
treatment  technology - as
approved and the conditions
stipulated in the authorisation
and the standards specified in

Schedules I and II under these |

rules as and when deemed
appropriate but not less than
once in a year.

Regional Officers of KSPCB
regularly inspect and
monitor the compliance
standards of the MSW
sites as per Schedules I
and II.

12

16(5)

The State Pollution‘ Contro_l

KSPC_B had issule_d
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Board or the Pollution Control
Committee may give directions
to local bodies for safe
handling and disposal of
domestic hazardous waste
deposited by the waste
generators at hazardous waste
deposition facilities.

directions under section 5
of the Environment
(Protection) Act, 1986 on
14-12-2017 to Director of
Municipal Administration
to  establish waste
depositing  centres  for
domestic hazardous waste
and to ensure
transportation to  the
Hazardous waste disposal
facility.

13

16(6)

The State Pollution Control
Board or the Pollution Control
Committee shall regulate Inter-
State movement of waste.

There is issues regarding
llegal interstate
transportation of waste
from Kerala State. The
issue has taken up with
CPCB and also Kerala
State  Pollution Control
Board. In addition FIR has
been registered in the local
police station against the
transporter of waste.

14

24(3)

Each State Pollution Control
Board or Pollution Control
Committee as the case may be,
shall prepare and submit the
consolidated annual report to
the Central Pollution Control
Board and Ministry of Urban
Development on the
implementation of these rules
and action taken against non -
complying local body by the
31stday of July of each year in
Form-V.

After receipt of the annual
report of each local bodies
of the state from DMA and
BBMP, the data is
compiled and annual
report is submitted by
KSPCB to CPCB within
the time frame. Annual
report for the year 2018-1
is -submitted on 20-07-
2019 to CPCB.

Direcjora;e of Munije:

Cinal Arfeaie e
Fef Adminisfragion
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ANNEXURE-R4

S.No

DUTIES

COMPLIANCE AS ON APRIL-19

COMPLIANCE AS ON
JULY-19

conform to the Indian Standard: IS
14534:1998 titled as Guidelines for
Recycling of Plastics, as amended
from time to time; The provision of
thickness shall not be applicable to
carry bags made up of compostable
plastic. Carry bags made from
compostable plastics shall conform
to the Indian Standard: IS
17088:2008 titled as Specifications
for ~ Compostable = Plastics, as
amended from time to time. The
manufacturers  or  seller  of
compostable plastic carry bags shall
obtain a certificate from the Central
Pollution Control Board before
marketing or selling; and

8. Plastic material, in any form
including Vinyl Acetate - Maleic
Acid - Vinyl Chloride Copolymer,
shall not be used in any package for
packaging gutkha, pan masala and
tobacco in all forms.

The plastic waste management by the urban local bodies in their respective
jurisdiction shall be as under:-

1

Plastic waste, which can be recycled,

shall be channelized ‘to registered

plastic waste recycler and recycling of

plastic shall conform to the Indian
Standard: 1S 14534:1998 titled as

Guidelines for Recycling of Plastics, as

amended from time to time.

*  Dry waste invariably comprises
of plastic waste is taken to
DWCC, where. the waste
pickers/pourkarmikas  will
segregate the recyclable &
reusable materials from the
stream & will be sold to
registered resellers/recyclers.

As per Swachh Bharat
Mission  integrated
SWM DPRs prepared
& finalised by 218
ULBs have proposed
about 921 DWCCS
have been proposed
out of which around
221 DWCCs exist in
the State,
development of
remaining DWCCs will
be taken up at the
earliest.

waste which cannot

Local bodies shall encourage the use

of plastic waste (preferably the plastic
be further
recycled) for road construction as per
Indian Road Congress guidelines or
energy recovery or.waste to oil etc,
The standards and pollution control
norms specified by the prescribed
authority for these technologies shall

* A proposal has been submitted
to PWD to -include certain
percentage of waste in road
construction by fixing the SR
rates. '

o PWD Department is yet to
incorporate this in the SR for
effective implementation

Page | 2




Compliance to Plastic Waste Management Rules - 2016

ANNEXURE-R4

o0

COMPLIANCE AS ON
S.No DUTIES COMPLIANCE AS ON APRIL-19 0 ¢
JULY-19
1 | The manufacture, importer stocking, | e Department of Forest Ecology, | * Inthelast 6 months

distribution, sale and use of carry
bags, plastic sheets or like, or cover
made of plastic sheet and multilayered

-packaging, shall be subject to the

following conditions, namely:

L.carry bags and plastic packaging
shall either be in natural shade
which is without any added

pigments or made using only those | . .

pigments and colourants which are
in conformity with Indian Standard

. 1S 9833:1981 titled as “List of |

pigments and colourants for use in
plastics in contact with foodstuffs,
pharmaceuticals and  drinking
water”, as amended from time to
time; '

2. Carry bags made of recycled plastic
or products made of recycled plastic
shall not be used for storing
carrying, dispensing or packaging
ready to eat or drink food stuff;

3. carry bag made of virgin or recycled
plastic, shall not be less than fifty
microns in thickness;

4. plastic sheet or like, which is not an
integral part of multilayered
packaging and cover made of plastic
sheet used for packaging, wrapping
the commodity shall not be less
than fifty microns in thickness
except where the thickness of such
plastic  sheets  impair the
functionality of the product;-

5. the manufacturer shall not sell or
provide or arrange plastic to be
used as raw material to a producer,
not having valid registration from
the concerned State -Pollution
Control Boards or Pollution Control
Committee;

6. sachets using plastic material shall
not be used for storing, packing or
selling gutkha, tobacco and pan
masala;

7.recycling of plastic waste shall

& Environment, GOK under
Section 5 of EPA 1986, issued
State Gazette Notification No.
FEE 17 EPC 2012, Bangalore
dated 11.03.2016 to ban all

types of plastics like plastic |

carry bags, plastic banners,
plastic buntings, flex, plastic
flags, plastic plates, plastic cups,
plastic spoons, plastic sheets

used for spreading on dining |

- table irrespective of thickness
including the above items made
of thermocoal and plastic which
use plastic micro beads.

o Further, no industry or person

shall manufacture, supply, store, |-

transport, sale and/or
distribute the above mentioned
plastic items.

Following actions have been taken
up to implement the same.

« Directions have been written to

all DCs regarding important |-

provisions of PWM Rules 2016.

o Letters/Circulars are been
regularly sent to all District
Commissioners to maintain the
tempo in implementation of
certain banned plastic items.

o Also fines/penalties are being
imposed on the defaulters.

However with these best
efforts in the State & ULB level,
banned plastic waste is still finding
its way into the waste stream along

‘with integrated plastic packaging

materials

2537 number of raids
have been conducted
in the State to curb
illegal sale & usage of
banned plastic items,
2653 tonnes of banned
items has been seized
and Rs.19.60 Lakhs
fine has been collected
from defaulters.

Page | 1
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SNo DUTIES COMPLIANCE AS ON APRIL-19 | COMPLIANCEASON
A JULY-19
be complied with.

3 | Thermo set plastic waste shall be The non-recyclable plastics in | Around 300  bailing
processed and disposed off as per the DWCC  will be bailed & |machines have been
guidelines issued from time to time by managed as per CPCB |approved for 279 ULBs
the Central Pollution Control Board. guidelines which will enable ULBs to

send the in non -
recyclables waste to co-
processing or any other
thermal plants/
construction of roads.

4 | The inert from recycling or processing

facilities of plastic waste shall be
disposed of in compliance with the
Solid Waste Management Rules, 2000
or as amended from time to time.

RESPONSIBILITY OF LOCAL BODY

1 | Every local body shall be responsible Steps are taken at all ULBs to |« 2729 wards out of
for development and setting up of collect the municipal solid 6635 wards practice
infrastructure ~ for  segregation, |  waste in a segregated manner |  100% source
collection, storage, transportation, ie, wet & dry. segregation in the
processing and disposal of the plastic [ o So far, 365 Dry waste|  State (two streams),
waste either on its own or by engaging Collection Centres (DWCC) has
agencies or producers. been set for segregation,

collection, storage,
transportation, processing and
disposal of the plastic waste.
Budgetary provision is also
made for the maintenance of
7 the same.
2 | The local body shall be responsible for setting up, operationalisation and co-

ordination of the waste management system and for performing the

associated functions, namely:-

i. Ensuring segregation, collection,
storage,
processing
plastic waste;

and  disposal of

transportation,.

SWM DPRs under Swachh
Bharat Mission has made
provision for development of
infrastructure  required for
enabling source segregation &
transportation, processing and
disposal in  Dry Waste
Collection Centre (DWCC) in all
the ULBs.

The non-recyclable plastics in
DWCC  will be bailed &

managed as per CPCB

+  As per Swachh Bharat
Mission integrated
SWM DPRs prepared
& finalised by 218
ULBs have proposed
about 921 DWCCS
have been proposed
out of which around
221 DWCCs exist in

the State,
development of
remaining DWCCs will

be taken up at the

Page | 3
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' COMPLIANCE AS ON
SNo DUTIES COMPLIANCE AS ON APRIL-19 J b
JULY-19
guidelines earliest.

ii.

Ensuring that no damage is
caused to the environment
during this process;

iil.

Ensuring  channelization  of
recyclable plastic waste fraction
to recyclers;

Ensuring  processing  and
disposal on  non-recyclable
fraction of plastic waste in
accordance with the guidelines
issued by the central pollution
control board;

Approval is given to
buy about 300 bailing
machines under
Swachh Bharat
Mission.

Creating awareness among all
stakeholders ~ about their
responsibilities;

Along with the SWM awareness
programs, awareness about the
banned plastic items &
alternatives available are also
addressed. Awareness is also
created among the people to
use paper or jute or recyclable
materials instead of using
- plastic bags.

EMPRIs DOs & DONTs on

plastic ban &CPCB Guidelines
for Co-processing of plastic
waste in Cement Kilns are
circulated among ULBs to-

follow up.

Awareness and
cracking measures are
being practiced
simultaneously in the
State.

Vi,

Engaging civil societies or
groups working with waste
pickers; and

Almost all the districts of the | -
carried  out.

state  have
enumeration of  waste
pickers/informal sectors and
have issued ID cards

Till now, 2420 no. of rag
pickers were identified & used

in plastic waste management in
various ULBs

vii.

Ensuring that open burning of
plastic waste does not take place.

232 number of ULBs out of 279 |
ULBs vide notification has

banned burning of solid/plastic
waste

" Directions has been

reiterated to all the
Deputy

Commissioners on 10-
5-2019, to take steps

Page | 4
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S.No

DUTIES

COMPLIANCE AS ON APRIL-19

COMPLIANCE AS ON
JULY-19

not to burn the waste
and to collect fines as
prescribed by the
Hon'ble NGT

The local body to frame bye-laws | o

incorporating the

provisions of these
rules :

In order to bring uniformity in
byelaws with regard to Solid

* Draft Bye law has
been submitted for

Waste Management, Plastic cabinet approval,
Waste  Management &
Construction & Demolition
Waste Management, a model
byelaw has been prepared at
DMA office. Once approved by
government will be circulated
- to all ULBs for adoption.
PRESCRIBED AUTHORITY
1| The concerned Secretary-in-charge of [+  As per the Gazette Notification | Enforcement is  in
Urban Development of the State or a of Department of Forest progress
Union:Territory shall be the authority Ecology, & Environment, GOK
for enforcement of tne provisions of |  No.FEE17 EPC 2012, dated
these rules relating to waste 11.03.2016, the foltowihg
management by waste generator, use officers are conferred to intiate
of plastic carry bags, plastic sheets or legal action in case of
like, covers made of plastic sheets and incompliance of the PWM Rule
multi layered packaging, 2016:
2 | The authorities referred shall take the 1. Secretary to Government-
assistance of the District Magistrate or Department of Forest
the Deputy Commissioner within the Ecology, & Environment
territorial limits of the jurisdiction of 2. Chairman & Member
the concerned district in the Secretary, KSPCB,
enforcement of the provisions of these 3. Deputy Commissioners of
rules. the Districts.
4. Assistant Commissioners of
Revenue Sub Divisions,
5. Regional officers, KSPCB.
EXPLICIT PRICING OF CARRY BAGS
1 | The shopkeepers and street vendors | NA NA

willing to provide plastic carry bags
for dispensing any commodity shall
register with local body. The local
body shall, within a period of six
months from the date of final
publication of these rules ion the
Official Gazette of India notification of
these rules, by notification or an order
under their appropriate state statute
or byelaws shall make provisions for

Page | 5
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S.No

DUTIES

COMPLIANCE AS ON APRIL-19

COMPLIANCE AS ON
JULY-19

such registration on payment of
plastic waste management fee of

minimum rupees forty eight thousand
@ rupees four thousand per month.

The concerned local body may
prescribe  higher plastic  waste
management fee, depending upon the
sale capacity. The registered shop
keepers shall display at prominent
place that plastic carry bags are given
on payment.

STATE LEVEL MONITORING
COMMITTEE.-

The State government or the union’
Territory shall, for the purpose of
of

monitoring
of these

effective

implementation rules,

constitute a State Level Advisory
Committee consisting of the following

persons, namely;

i. The Secretary, Department of
Urban Development -
Chairman

il. Director from State
Department of Environment -
Member '

iii. Member Secretary from State
Pollution Control Board or
Pollution Control Committee -
Member ‘

iv. Municipal Commissioner -
Member ‘

v. One expert from Local Body -
Member _

vi. One expert from Non- -
Governmental involved in
Waste Management - Member

vii. Commissioner, Value Added
Tax or his nominee, - Mémber

viil. Sales Tax Commissioner or
Officer - Member

ix. Representative of Plastic
Association, Drug
Manufacturers Association,
Chemical Manufacturers
Association - Member

X. One expert from the field of
Industry - Member and

‘State  Level Plastic Advisory

Chief  Secretary, GOK  with
| members from various other
departments.

Committee has been formulated in
24.10.2016  to
implementation of Plastic Waste
Management Rules 2016 under the
Chairmanship of the Additional

review  the

‘Complied
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S.No DUTIES. COMPLIANCE AS ON APRIL-19 .COMPUANCEASON
JULY-19
xi. One expert from the field of
academic institution - Member
xii. Director, Municipal
Administration - Convener
The State Level Advisory Body shall
meet at least once in Six Month and
may invite experts, if it considers
necessary
2 | Every local body shall prepare and All the local bodies are Submitted  annual
submit an annual report in Form -V to submitting the Form V of PWM report to KSPCB on 9-
the concerned Secretary in-charge of Rule 2016 to the UDD within 7-2019.
the Urban Development Department the stipulated time limit.
under intimation to the concerned
State Pollution Control Board or
Pollution Control Committee by the
30th June, every year,
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COMPLIANCE STATUS OF THE PROVISIONS OF THE PLASTIC WASTE

MANAGEMENT RULES, 2016BY THE
CONTROL BOARD

KARNATAKA STATE POLLUTION

Karnataka State has banned certain category of Iplastic with effect from 11-

3-2016.The Plastic
banned items

waste Managcment Rules are being implemented for non

Provisions of PWM rules, 2016

Slno | PWM Action taken

rule
clause _ " .

1 J12(1)  |The State Pollution Control Enforcing the provisions
Board be the authority for | of the Rules
enforcement of the provisions -
of these rules relating to
registration, ‘manufacture of
plastic products and
multilayered packaging,

.process.ing and disposal of
plastic wastes

2 13(i] Registration of producer, | In the state of Karnataka
recyclers and | manufacturing, storage,
manufacturer,- No person | selling , usage of plastic
shall manufacture carry bags | carry bags any size or
or recyele plastic bags or | thickness are  banned
multilayered packaging unless | vide notification  dated
‘the person has obtained a|11-3-2016
registration from the State
Pollution Control Board or the |
Pollution Control Commiittee
of  the Union Territory
concerned, as the case may
be,  prior to the
commencement of production; »

3 13(2) Every producer shall, for the Application for
purpose of registration or for | registration under Form
renewal of registration, make | is being accepted
an application to the State|The Board has issued
Pollution Control Board or the registration for
Pollution Control Committee Producer(Manufacturers)-
of the Union territory | 40 -
concerned, in Form | | Producer& Brand Owner
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(User) -44

13(3)

Every person recycling or
processing waste or proposing

to recycle or process plastic

waste - shall
application to

make an
the State

*| Pollution C_ontrol Board or the

Pollution Control Committee,
for grant of registration or
renewal of registration for the

‘| recycling unit, in Form 1.

Application for
registration under Form
11 is being accepted

The - Board has issued
registration for

Plastic waste recycling-52

13(4)

Every manufacturer engaged
in manufacturer of plastic to
be used as' raw material by
the producer shall make an
application to the State
Pollution Control Board or the

Pollution Control Committee | .

of the Union
concerned, for the grant of

registration or for the renewal

of registration, in Form III.

territory |

Board has not issued
consent ‘to  the
manufacturer engaged in
manufacturer of plastic
to be used . as _
material by the producer

13(9)

| The State Pollution Control

Board or the Pollution Control

‘Committee shall not issue or

renew registration to plastic
waste recycling or processing
units  unless  the
possesses a valid consent
under the Water (Prevention
and. Control of Pollution) Act,

1974 (6 of 1974) and the Air

(Prevention * and Control of
Pollution) Act, 1981 (14 of
1981) along with a certificate
of registration issued by the
District Industries Centre or
any other Government agency
authorized in this regard.

unit | -

Is being followed

13(6)

The State ' Pollution Control

MOEF &CC, GOI has

raw |
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and action plan endorsed by

waste management system,

'Board or the Pollution Control

Committee .shall not renew
registration  of producer
unless the producer possesses

the Sccrctary In charge of
Urban ' Development of the
concerned State or Union

Territoty. for setting of plastic

constituted a core grouﬁ
on 27.12.2018 under the
chairman ship  of
Additional director, CPCB
to formulate guidelines
for implementation of
Extended Producer
Responsibility including
role of ULBs,
Municipalities.

13(7)

On receipt of the applicafion-
complete in all respects for the

| processing of plastic waste
under sub-rule (3), the State

"after
considers necessary and on

‘-appmpria_te
technical
‘equipment to handle plastic

of registration.

registration for recycling or

Pollution Control Board may, |
such inquiry as _it
being  satisfied that the
applicant

facilities,
capabilities  and
waste

salely, may grant

"I‘CgIStI'atIOI'l to the appl icant

on fulfillment of the conditions
as may be laid down in terms

possesses |-

Registration for recycler
is being given provided
he follows manufacturing

process as  per IS
14534:1998

13(8)

Committee

TESpects.

Every State Pollution Control
Board or Pollution Control
shall take a
decision on the grant of
registration within ninety days
of ‘receipt of an application
which is complete in all

Gcner-ally‘ followed

10

13(9)

this rule shall initially be valid

The reglstratlon granted under

for ‘a period of one year,

unless revoked, suspended or |

Being followed
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cancelled ** -and shall

subsequently be granted for

three years.

11 13(10) - | State Pollution Control Board | So _far not revoked,
or the Pollution Control suspend or cancelled
Committees shall not revoke, registration. However
suspend or cancel registration | while - . revoking,
without providing the | suspending or cancelling
opportunity of a hearing to the registration due
producer or person engaged in procédure will be
recycling or processing of followed.
plastic wastes. S v

12 13(11) |Every application for renewal | Condition are stipulated
of registration shall be made while granting
at least one hundred twenty |registration that the
days before the expiry of the ‘applicant shall at least
validity of the registration |one hundred twenty days
certificate before the expiry of the
| validity of the registration
‘ certificate

13 17 (3) |Each State Pollution Control Annual report for the

Board or Pollution Control

year 2017-18 submitted

Committee shall prepare and | to CPCB
| submit an annual repdrt in
Form VI to the CPCB on the
implementation of these rules
by the 3 Lst July, of every year

Other information

L

Annual report for the year 2017-18 submitted to- CPCB on 23-01-2019
( last date of submission was 31- 7-2018. The delay is due to non-
submission of returns by BBMP and DMA in time.

Action taken by KSPCB in Relation to pl_astlc Ban order and Plastic
waste Management Rules, 2016

I. Plastic ban order

Directions issued under section 5 of Envifohment ( Protection ) Act,
1986 to the banned items manufacturing units - 93

Number of directions issued under section & of
( Protection ) Act, 1986 withdrawn -

Environment
47 ( reasons for withdrawal -
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Changed production from banned to non banned activity, closing off
operation, shifting of industry) :

o Number of Proposed directions issued under section 5 of Environment
(Protection ) Act, 1986 for violations -'36

o Number of Court cases filed-12

1. Initiatives under the Plastic waste management
o Board is encouraging the recycling of plastic waste.
o Board has permitted cement industries to use plastic waste for co-

processing as per the guidelines notified by CPCB “Utilization of
plastic waste in cement kiln".
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ANNEXURE-R6

COMPLIANCE REPORT TO BIOMEDICAL WASTE MANAGEMENT RULES 2016-KARNATAKA

PROPOSED
S. | PRINCIPAL DUTIES OF THE . TIMELINE FOR
NO. RULE 4 OCCUPIER ACTION TAKEN IMPLEMENTATION STATUS 100%
COMPLIANCE
All the Healthcare Facilities have been
supplied with Color Coded Bins for |
segregation at the point of Generation.
Steps to ensure that Biomedical | Instructions have been given 4o all the Out of 29,000 HE?}I(I_‘I care Facﬂme?s (GOVT+ . ;
. . o PVT) 22187 Institutions have tie up with | Remaining HCF’s
Waste is handled without any | District Health - Officers to ensure 5 : 1 3 e
; i . ; | Common Biomedical Waste Treatment | will be tied up with
. | Clause (a) adverse effect to Human Health and | Biomedical Waste is handled and » : ; -
. . . ‘Facilities to Dispose Biomedical Waste. 605 | CBMWTF by March
the environment and in accordance disposed as per BMW Rules 2016 i . . 202
with these rules. during the Monthly Review GovemmenF Heslthears Fac_l Hies: disposing o
’ BMW on-site by Deep Burial approved by
State Polution Control Board. These are the
[nstitutions which are interior in tribal and
hilly areas.
Provision within the premises for | 3 '.Gover::megNaI[-[[;:Sltli:ca-retl:ami;t[es Large number of Healthcare Facilities By the year 2020 100
. safe, Ventilated and secured comsir(;(gadu\ .Sr St ijec 1as been requires BMW Storage Room. This involves | Government HCE’s |
2. | Clause(b) location for storage of segregated prov AT SOTHER o, financial requirement. Hence it is decided to | will be provided with

| biomedical waste in color coded |
bags or containers. -

Few of the Non- Project Government

storage of BMW.

) .. { take construction of BMW Storage Room in
{ Hospitals have made provision for .
{ @ phased manner in the Government.

BMW
Room.

Storage

(¥5]

Clause (¢)

Pre-treatment of laboratory waste,
microbiological waste, blood
samples and blood bags through

| disinfection or sterilisation on-site

in the manner as prescribed by the
WHO or guidelines on safe

management of wastes from heaith

care activities and WHO Blue
Book, 2014 and then sent to
common biomedical waste
treatment facility for final disposal.

4 large Hospitals {Medical College :

Hospitals) in the State have been
supplied with Microwave Equipment to
disinfect Laboratory, Microbiological
and recyclable plastic waste at the
Institutional {_evel.

Remaining Healthcare Facilities are
pre-treating the waste by using
Autoclaves and disinfection  with
Sodium Hypochiorite solution.

Compliance to this is implemented by all the

{nstitutions.

Page { 1
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PROPOSED
5. PRINCIPAL - DUTIES OF THE . AT TIMELINE FOR
NO. RULE 4 OCCUPIER ACTIQN TAKEN IMPLEMENTATION STATUS 100%
COMPLIANCE
| There were some problems in manufacturing
. Tacin | Administrative Medical Officers have | of Non-chlorinated liners for segregation of
Phase out use of chlorinated plastic been instructed to procure and supply | Biomedical Waste. Some companies have
4. | Clause{(d) bags and gloves by 27" March | o° . P = SHPERY S B : i March 2020
2019 | Non-chlorinated Liners for segregation | successfully come out producing Non-
’ of Biomedical Waste. Chlorinated Liners which is being procured
by Healthcare Facilities.
Dispose of solid waste other than '
_ biomedical waste in accordance The Healthcare  Facilities  were
with the provisions of respective | . g, " Solid Waste is handed over to the concerned
5. Clause (e) instructed not to mix Biomedical Waste ; e -
waste management rules under the ; : Corporation and Municipalities.
= 5 with Solid Waste.
relevant laws and amended time to
time ,
Not to give treated biomedical | The segregated Biomedical Waste is : -
6. S s . : =
) Clause (f) waste with municipal solid waste. handed over to CBMWTF. tampitad uii Doies
Provide training to all its | 28796 Healthcare Workers have been
Healthcare Workers and others, | trained in handling Biomedical Waste
involved in handling of biomedical | in the Healthcare Facilities.
waste at the time of induction and | All the Principals of District Training
thereafter at least once every year | Centres have been trained as TOT’s and Romainian: Healificare® - Woilmrs . Wil be. . . n
7 Clause (g) and the details of training | instructed to take up Training for the : e 1 ; December 2019
1 . e trained in Phased manner. .
programmes conducted, number of | remaining Healthcare Workers in the
personnel trained and number of | respective Districts.
personnel  not undergone any | 8000 Healthcare Workers have been
training shall be provided in the | trained on Handling Biomedical Waste |
annual report. ‘ | under UNIDO Project. . =
Immunise all its healthcare workers
and others, involved in handling { .. .
biomedical waste for protection Ptstr:ct i 'Ofﬁcefs e hoen 7000 Healthcare Workers from Project -
ssninst-discases including Eenatits instructed to immunise the new Hiistital d 20000 Workers from Non- 100% {mmunisation
8. | Clause(h) =2 1>eases inclucing Hepatitis { o vance  to Department  during pria’s an 2 s Coverage by March

B and Tetanus that are likely to be .

transmitted by handling biomedical
waste, in the manner as prescribed

induction to immunise with Hepatitis B 1
& Tetanus Toxoid.

Project Hospitals have been given Hepatitis

B and Tetanus Toxoid.

2020

in the national immunisation policy
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5] PROPOSED
S. | PRINCIPAL DUTIES OF THE TIMELINE FOR
NO. RULE 4 OCCUPIER ACTION TAKEN IMPLEMENTATION STATUS 100%
COMPLIANCE
or the guidelines of the Ministry of
Health and Family Weifare issued
from time to time.
Establish a bar-code system for
bags or containers containing
‘biomedical waste to be sent out of ; ;
the premises ‘or for further Instn-lcFlon . hig b-een CheiL 4 o, T : .
9. | Clauseqi) treatment  and  disposal in Adfnmtstra{{_ve Medical Ofﬁ(_zers of Bar-codm_g is |m?lemnted in the 3 Hospitals . March 2020
_ _ accordance with the guidelines | ™3O hospitals. to comply‘ with bar- | and remaining will be followed up.
issued by the “Central Potlution | ©°4in8 0f BMW bags/ containers. |
Control Board by 27" March
2019,
For Healthcare Facilities above 30
Ensure  segregation of liquid Bedded there is requirement of STP as Liquid waste is treated with 1% Sodium
. per BMW Rules 2016. Each STP cost : ; ) : ’
chemical waste at source and. i Hypochlorite solution at Labor Room, OT | Establishment of
on an Average of Rupees 20- 30 Lakhs. S s . i
10. | Clausej) ensure pre-treatment B b ¥ Fivancial eomsteaiat It fs and Laboratory in all Healthcare Facilities. | STP for 17 Major
i neutralization prior to mixing with | = :sfd{t) ; ll\ newal cons ral?'S’T'P{' 2567 Liquid Disinfection Units approved by | Hospital by the end
other * effluents generated from | PFOPOs€d [0 {ake up provision o | Poliution Control Board is instaled in { of March 2020.
2 17 District  Hospitals this  year. S
HCF’s. e ; ; Healthcare Facilities across State.
Remaining will be done in a phased |
manner. ' '
Ensure treatment and disposal of | Treatment and Disposal of liquid waste Establishment of
11, { Classe (i Liquid waste in accordance with | in accordance with Water Act will be STP for another 50
’ Water (Prevention and Control of | done in a Phased Manner in co-|~ HCF’s will be done
Pollution) Act, 1974 (6 of 1674). terminus with Clause (j) by December 2020.
ensure occupational safety of all its =
: .I_1ealtlh dcz_are{ w:;lc;r.kersr t:f)md gghersl Personal Protective Equipments’ have Personal Protéc‘t:ve Egul\{;/mcnts ;re]:d slupphe_d
12. IClause1) involved in handling o io-medica been supplied to all Healthcare to all.{he H fs' and Waste Handlers are |
waste by providing appropriate and FacHilies using it during theirdaily work.
adequate personal protective : ’
equipments;
13. [Clausem) conduct heaith check up at the time | Administrative Medical Officers have | 5505 Staffs have undergone Health check- { March 2020
] | of induction and at least once in a { been instructed <o complete Health | ups.

Page | 3
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: PROPOSED
S. | PRINCIPAL DUTIES OF THE ] - : TIMELINE FOR
NO. RULE 4 OCCUPIER ACTION TAKEN IMPLEMENTATION STATUS 100%
COMPLIANCE
year for all its health care workers | Check-up of remaining Staffs.
and others involved in handling of
bio- medical waste and maintain the
records for the same; '
TAll bedded healthcare  units
maintain and update on day to day
basis the bio-medical waste _
management register and display ; .
14. Clause (n) the monthly record on its website el havc-b_e.en supplind o Al e Registers are maintained. -
t - : Healthcare Facilities by the Project.
according to the bio-medical waste
generated in terms of category and
colour coding as specified in
Schedule I;
report major accidents including
accidents caused by fire hazards,
blasts during handling . of - bio-{ 4 oicicative Medical Officers have ,
‘ medical waste and the remedial been instructed to report Major. _ _
15. Clause {0) action taken and 'the _recerd_s Accidents -as -per BMW: Rules 2016 No Major Accndén‘ts Reported
relevant thereto, (including nil | ———; '
report) in Form [ to the prescribed
authority and also along with the
annual report;
All the Healthcare Facilities {any Software has been developed by shic
number of beds) shall make : : : =
svailable. e | % B s Project and implemented in 31 HCF’s
g CIPS: IPELFELS At and instructed to upscale to all the other | Yet to be implemented in all the Healthcare
16. Clause(p) web-site within two years from the , o iR June 2019
s g : . HCF’s linking to the Departmental | Facilities in the State.
date of notification of Biomedical : .
Website and to State Pollution Control
Waste Management (Amendment) Board
Rules, 2018; e
17 ﬂCIause P inform the prescribed authority | All the AMO’s have been instructed to ) .
) 9 immediately in case the operator of | report to KSPCB if the operator fails to

Nama | A
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S.
NO.

PRINCIPAL
RULE 4

DUTIES OF THE
OCCUPIER

ACTION TAKEN

IMPLEMENTATION STATUS

PROPOSED |
TIMELINE FOR
100%
COMPLIANCE

a facility does not collect the bio-
medical waste within the intended
time or as per the agreed time;

lift BMW within 48 hours.

18.

Clause (r)

| bio-medical

establish a system to review and
monitor the activities related to bio-
medical waste management, either
through an existing committee or
by forming a new committee and

the Committee shall meet once in |

every six months and the record of
the minutes of the meetings of this
committee shall be submitted along
with the annual report to the
prescribed  authority and  the

healthcare establishments having

less than thirty beds shall designate
a qualified person to review and
monitor the activities relating to
waste management
establishment and

within  that

submit the annual report;

State Level Advisory Committee
Meeting was held on 10" April 2019.
Principal ~ Secretary reviewed the
programme and instructed the Deputy
Commissioners’ to conduct meeting
and send report immediately.

State

Advisory Committee for

BMW Management.

BMW -
Monitoring and District Level Monitoring
Committees has been constituted to review

. [Clause (s)

| maintain ail record for operation of

incineration, hydro or autoclaving
etc., for a period of five years;

Not Applicable

20.

Clause{t)

Existing incinerators to achieve the
standards for treatment and disposal
of bio-medical waste as specified in
Schedule II for retention time in
secondary chamber and Dioxin and
Furans within two years from the
date of this notification.

Not Applicable

Page | 5
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Note:

“Environmentally Sound Management of Medical Waste in India” is an initiative of Ministry of Environment, Forest and Climate Change. Global Environment
Facility (GEF) is the Funding Agency and United Nation Industrial development Organization (UNIDO)-National Impiementing Agency. Department of Health
and Family Welfare is the State Implementing Agency in Karnataka. Under the Project 31 Healthcare Facilities have been selected covering Large, Medium and
Small hospitals for implementing Project Activities. '

Supply of Color Coded Bins, Personal Protective Equ1pmcnts Mobile Waste Collection Trolleys, Registers for Recording BMW Generation, Injury Registers,
Posters on Segregation, BMW Rule Book and Health Records have been supplied to all the 31 Healthcare Facilities under the Project. Capacity Bulldmg is one of
the Major activities under the project and all the 31 HCF Staffs have been trained in handling Biomedical Waste as per Rules. Temporary Storage Rooms were also
constructed in all the 31 HCF’s and 4 Large Hospitals under the project have been supplied with Microwave for disinfection of Recyclable plastics, microbiological

and Laboratory waste.

Biomedical Waste Management Monitoring Software for daily data entry of BMW Generation in the HCF’s have been developed and linked to the Departmental

Website. Training Manuals for Doctors to Waste Handlers, SOP’s have been developed under the Project in both English and Kannada and supplied to all the 31

HCE’s and the link to access same has been attached to the Department Website to be used by all the Healthcare Facilities.

Dana | £
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Government of Karnataka
Health and Family Welfare Services

=2 E

Bl Jawaid Bxhear, 1AS f
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GOVERNMENT OF KARN TAKA

CYTOQTOXIC
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Link to BMW Monitoring Software and Data Entry- https://kgis.ksrsac.in/bmw/
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Link to Access IEC’s, SOP’s and Training Modules- https://www.biomedicalwastemanagementinindia.in/index_html
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Status of compliance of Bio Medical Management Rules, 2016 from KSPCB

The Biomedical Waste (Management and Handling) Rules, 1998 is
superséded with the new Biomedical Waste Management Rules, 2016 notified
under the Environment (Protection) Act 1986 and has come in to force with
effect from 28.03.2016. The Board adopted new Bio Medical Waste
Management Rules, 2016 in 203" Board Meeting held on 4.4.2016.

The Biomedical Waste Management Rules, 2016 covers all Health Care
Establishments (HCE) including, all persons who generate, collect, receive,
store, transport, treat, dispose or handle biomedical waste in any form
including hospitals, nursing homes, clinics, dispensaries, veterinary institutions,
animal houses, Pathological laboratories, blood banks, AYUSH hospitals, clinical
establishments, Research or educational institutions, Health camps,
vaccination centers, medical or surgical camps, blood donation camps, forensic
laboratories and research laboratories.

Every state government or union territory shall constitute an Advisory
committee under the Chairmanship of Health Secretary to oversee the
implementation of the rules. The composition 6f the committee is prescribed
in the rules.

Monitoring of the implementation of the Rules in Health Care Facilities
(HCF) is the responsibility of:

(a) District level monitoring committee headed by Deputy Commissioner
(b) Central Pollution Control Board (CPCB) in respect of HCEs under Ministry
of Defence. .y
(c) The Ministry of Environment, Forest and Climate Change shall review
the implementation of rules in the country through State Health
Secretary and Chairman or Member Secretaries of SPCB and CPCB.
~
As per annual report 2018-19 submitted to CPCB on impleﬁwentation of
Bio Medical Wasté Management Rules, 2016 status in the state of Karnataka is
as follows; '

o The total number of Health Care Establishments (HCEs) - 35869*
o Total quantity of Biomedical Waste generated -65621.2

kg/day
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o Number of Common Bio Medical Waste Treatment
Facilities in Operation -26
 Number of Common Bio Medical Waste
Treatment Facilities under construction - - 04
* Total bio-medical waste treated - 61215.2
kg/day ‘ -
* Total bio-medical waste treated and disposed by
captive treatment facilities - 4406 kg

/day

*Note: Total HCEs includes

(i) Bedded Hospitals and Nursing Homes (bedded) - 7132

(ii) Clinics, dispensaries -20139

(iii) Veterinary institutions | - 3078

(iv) Animal houses - 29

(v) Pathological laboratories - offoy -1732
(vi) Blood Bank o - 64

(vii) Clinical establishment - 1159

(viii) Research Institutions - 46

(ix) AYUSH -1708

(1) Total no. of beds: . - -199486

Additional Information;

1. In the state of Karnataka all the districts except six (Tumkur, Kodaguy,
Haveri, Chikkamagaluru, Mandya and Chamrajnagar)are having Common
Biomedical Waste Treatment and Disposal Facilities{CBMWTDF} .
However they are being catered by the nearby districts CBMWTDF.

2. Implementation of the Rules by various stake holders are reviewed
regularly. Last review was on 9.1.2019, following directions were issued

A. Health and Family welfare

1. The State level advisory committee shall meet once in six months as
stipulated under the Rules.

2. The information pertaining to number of meetings held, decision taken
by the district level _monitoring committee shall be communicated to
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Pollution Control Board and the Health & Family Welfare Department
shall regularly monitor functioning of the district level monitoring
committee.. :

3. The amount spent to give training to the medical staff of the hospitals
shall be submitted to the Board.

4. The details of number of health care establishments provided with deep
burial pits shall be submitted to the pollution control Board.

5. The officers of the Pollution Control Board shall randomly verify and
monitor the functioning of the deep burial pits and report compliance.

B. Department of Animal Hushandry and Veterinary Sciences,
Government of Karnataka. |

1. Action shall be initiated to restart handing over the biomedical waste to
the CBMWTDF by the Department. The KSPCB shall issue notice to the
Secretary, Animal Husbandry in this regard.

2. The details of training conducted during 2017-18 and the training
schedule for the year 2018-19 shall be submitted to the pollution control
board.

3. Department shall take immediate action to pubhsh reglstered facilities.

C. BBMP and DMA

KSPCB shall issue notice to Directorate of Municipal Administration for
not attending the meeting.
2. BBMP shall create facilities for disposal of large dead animals and also
use only electricity as fuel,

D. Bar coding

1. The KSPCB, Health & Family Welfare and Department of Animal
Husbandry & Veterinary Sciences shall monitor the implementation of
the bar coding system and action shall be initiated against the violators.

E. Common Biomedical Waste Treatment and Disposal Facilities

1. There is a check list for performance evaluation of the CBMWTDF in the
guidelines. The Regional Officers of KSPCB require to evaluate the
functioning and submit a report.

2. The CBMWTDF shall take immediate action on OCMS.
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3. Dioxin and Furans shall be analysed immediately as per Rules.

4. The KSPCB shall take immediate action for speedy disposal of the case
pending before the Hon'ble High Court in connection with service area
of the CBMWTDF.

5. The rates for the management of the waste shall be discussed in the
district level advisory committee and come up with proposal for
notification. The Health & Family Welfare Department shall monitor the
issue. |

6. The officers of the Board shall verify the safety equipments provided to
the employees of the CBMWTDF.

7. The list of employees who are engaged in biomedical waste handling at
the CBMWTDF shall be submitted to the jurisdictional regional offices
within 30 days.

8. Only GPS mounted vehicles shall be used for callection of biomedical
waste and which shall be linked to the KSPCB server for monitoring.

9. The Regional officers, KSPCB shall identify the alternative CBMWTDF in
case of any of the working CBMWTDF does not operate for various
reasons. '

A Qubmbld éﬁ PR
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Status of functioning of Committees constituted by this
Order

As per the direction of Hon’ble National Green Tribunal with respect to
O/A No. 606/2018 order dated: 16.01.2019 State Level Committee under
the Chairmanship of Hon’ble Justice Subhash B. Adi, Former Judge, High
Court of Karnataka is notified by the Department of Forest, Ecology and
Environment on 13.02.2019.

List of Events by NGT-SLC(OA No. 606/2018,
dated:16.01.2019)

NGT-SLC meeting at State Level

I Ist NGT-SLC meeting with all members 15.02.2019
2 - 2nd NGT-SLC meeting with all members | 11.03.2019
3 3rd NGT-SLC meeting with all members 05.04.2019

BBMP(Bruhat Bangalore Mahanagar Palike)

SLNo., i Meeting - Date
st . . sy R :
| I NGT.-SLCI review meeting with BBMP & 25.03.2019
succeeding visits to landfill sites
nd . : .
) 2 NGT-SL.C review meeting with BBMP on 11042019
implementation of Rule-17
| 3 NGT-SLC consultation meeting with experts |-
3 i SWM | 14.04.2019
4" NGT-SLC consultation meeting with TGC ;
27.04.20
" | members of BBMP 1042019
5" NGT-SLC meeting with Special
g ; b 04,2019
5_ Commissioner & Joint Commissioners of BBMP AL
th : . . i
6 6 NGT—SL.,C cons;u[tatmn meeting with BBMP | 09.052019
Pourakarmikas union leaders
7 Yelahanka constituency stakeholders meetings | 14.05.2019
8 East Zone stakeholders meeting 27.05.2019
District/Division wise
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Ist NGT-SLC review meeting of Belagavi
I Revenue Division meeting(07 Districts) & Visits | 15.03.2019

to Landifll site

) 2nd NGT-SLC review meeting of Dharwad - 01.05.2019 &
District - 02.05.2019

3 3rd NGT-SLC review meeting of Ramanagar 03.05:2019

District & Visits to Hospitals
4 4th NGT-SLC review meeting of Mysore District | 08.05.2019
5th NGT-SLC review meeting of Mandya District

> | & Visits to Hospital, Landfill site il

¢ | 6thNGT-SLC review meeting of Tumakuru - 26"0 .
District

7 | 7thNGT-SLC review meeting of Belgaum | 28.6.19
8th NGT-SLC review meeting of Dharwad 296.19

9 Sugar Cane Industries '

A’ﬁ. ,@ufamfg(ol QO Lspes
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Status of River Rejuvenation Action plans of Karnataka State

A brief summary of Action Taken Report on Hon'ble NGT directions as

per 0.A.No.

673/2018 orders dated 20/09/2018, 19/12/2018 and

08/04/ 2019 is mentioned below.

Date

Action Taken Report

24.11.2018

[n view of the directions of Hon'ble National Green Tribunal
order on 20.09.2018,the State Government has Constituted
State level "River Rejuvenation Committee (RRC)" vide its
Order No. FEE 214 EPC 2018, Bengaluru dated 24.11.2018
under the Chairmanship of Principal Secretary, Department of
Ecology & Environment (Order copy enclosed as Annexure -
1).

03/12/2018

Ist RRC Meeting was held on 03.12.2018 and proceedings of
the meeting are uploaded in KSPCB website.

13/12/2018

The River Rejuvenation Action Plans for all the 17 Pollated
River Stretches as per the decision in the River Rejuvenation
Committee (RRC) meeting has been prepared and the same
was submitted to Hon’ble NGT and CPCB, Delhi on 13-12-
2018 for consideration.

19/12/2018

119.12.2018 was available in KSPCB website.

After verification of submitted action plans from all the
concerned States/UT's, Hon’ble NGT has issued further order
on 19.12.2018 and directed to revise action plans & resubmit
within - 31.01.2019 by complying para 11, Order on

03/01/2019

In Complaince t0 O.A. No. 673/2018 order dated 20.0.2018,

Government of Karnataka has issued Order by constituting
District level "Special Environment Surveillance Task
Force" for 15 Districtson 03.01.2019 vide its Order No. FEE
214 EPC 2018, Bengaluru under the Chairmanship of
Deputy Commissioners of respective Districts(Order copy
enclosed as Annexure -II).

One of the functions of Districts level “Special Environment
Surveillance Task Force” is to ensure that no illegal sand
mining takes place in river beds of polluted stretches. The
actions are in place by Task Force.

23/01/2019

2nd RRC Meeting was held on 28.01.2019 to prepare revised
River Rejuvenation Action Plan in complaince to order dated
19.12.2018 and proceedings of the ‘meeting are uploaded in
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KSPCB website(Proceedings copy enclosed as Annexure-III).

30/01/2019

In compliance to the Hon’ble NGT Order on 19.12.2018,
Revised Action Plans for 28 short term and long term action
points with budgetary provisions are submitted to Hon'ble
NGT & CPCB, Delhi on 30-01-2019 for consideration. For
implementation of action plans , the total estimated budget
requirement is Rs.1427.20 Crores .Out of which the projects
of Rs.827.93 Crores are already approved by the Government
and the works are under progress as per the report submitted
by KUWS&DB, BWSSB & Deputy Commissioners of respective
Districts .Remaining estimated cost of Rs.599.27 Crores is
required for the proposed new projects. A consolidated revised
river action planswith budgetary provisions and time target is
enclosed as Annexure-IV.

01/02/2019

A web page named 'River Water Quality Management"
related to polluted river stretches of Karnataka State 0.A.No
673/2018 has been prepared and linked on the KSPCB
website in compliance to Para 11 of order dated 19-12-2018.
URL link - is
https:/ /www.kspcb.gov.in/water%20managment. html

25/02/2019

Monthly Data of Water quality and Classification related to
water monitoring stations of 17 Polluted River Stretches for
the year 2018-19 has been uploaded & URL link has been
provided to CPCB ,Delhi in Compliance to para 13 of 0.A.No
673/2018  dated  19.12.2018. URL link is
https:/ /www.kspcb.gov.in/water%20Data.html . Water
Quality data ‘and Classification of Polluted River
Stretches Stations during the Year 2018-19 is enclosed as
Annexure -V,

28/03/2019
&  05-04-
2019

3rd RRC Meeting was held on 28.03.2019 to review the
progress on implementation of action plans for 17 polluted
river stretches in Karnataka from the concerned Government
Departments.

Proceedings of the meeting along with Action Taken Report is
submitted to Hon'ble NGT & CPCB, Delhi on 05-04-2019 and
uploaded in KSPCB website. '

3.7.2019

As per CPCB format, information submitted by e-mail to Head,
WQM, CPCB.
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Further, Hon'ble NGT (PB) New Delhi has passed order on
08/04/2019 and based on the suggestions by CPCB in the said order, the
scale of performance guarantee has been revised from Rs.105 Crores to
Rs.15 Crores for Karnataka and extend the timeline for execution of action
plans from 6 months to 24 months. Also, Central monitoring committee
(CMC) has to be constituted by CPCB. The CMC is to coordinate with River
Rejuvenation committees (RRCs) of States.

As per the proceedings of the 3 RRC meeting Rs.15 Crores to be
arranged by the departments who are responsible for implementation of
mitigation measures i.e., Directorate of Municipal Administration (DMA),
Bengaluru Water Supply and Sewerage Board (BWSSB) and Karnataka
Urban Water Supply and Drainage Board (KUWS&DB).

Revised River Rejuvenation action plans for 17 identified  Polluted

River Stretches in respect of Priority - III to Priority-V by incorporating the
suggestions of CPCB and approved by RRC are compiled. Action plans are
covered  with components viz, Introduction, Sources of pollution,
Characteristics of River water quality, Action takén;by the Board, Action to
be taken, Cost component involved, Status of E- flow and 28 short term and
long term actions and the identified authorities for initiating actions and the
time limits for ensuring compliance.

The following District Level Special Environment Surveillance Task
Force meetings are held by Respective District Commissioners and
proceedings are uploaded in KSPCB website.

Concerned

Water quality data of 17 identified polluted River stretches for the
months January -2019 to March-2019 is verified and found that river
stretches of Kumaradhara and Nethravathi are confirmis to Class-B and
other 15 river stretches confirms to C and D.

-------

[eworn 1

3

Sl Date of
No. meeting Districts

1 | 10-1-2019 Belagaum

2 23-2-2019 Davengere SpevRp——
3 27-2-2019 Karwar N TV —
4 5-3-2019 Chamarajanagar _ |, :
5 22-3-2019 Haveri

6 29-3-2019 Shivamogga

7 20-6-2019 Ramanagar

8 20-6-2019 Raichur

Executive«Enginees

Directorate of Munic'pal Adminis

ks Stbmi bk Qﬁ espeh <
O bclolotls —

Bangalore.
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Status of functioning of Committees constituted in News Item publish in
“Times of India” Authored by Shri Vishwa Mohan Titled “NCAP with multiple
timelines to clear Air in 102 cities released around Aug 15, dated 8,10.2018,

Status of the Action plan in compliance vide Original application

No.681 of 2018 dated 8.10.2018 in the News Item published in "The
Titnes of India" authored by Sri Vishwa Mohan titled "NCAP with multiple
timelines to clear air in 102 cities to be released in August 15"

Sl
No

Date

Action Taken

8.10.2018

The Hon'ble National Green Tribunal, Principal Bench, New
Delhi in" original Application No. 681 of 2018 dated
08.10.2018 have noted that, “NCAP with multiple timelines
to clear air in 102 cities to be released around August 15,
The National Clean Air Programme (NCAP) proposes to
reduce air pollution in 102 cities,

Under National Ambient Air quality Menitoring Programme

(NAMP) of CPCB, air quality data is compiled with National
* | ambient air quality standards for 4 pollutants viz SO,, NO,

PMio and PMys. (PMjo-Particulate Matter size less than 10
micro meter and PMas-Particulate Matter size less than 2.5

| micro meter)

The CPCB has analysed the ambient air quality of all major
cities in India between the year 2011-15 and declared that
102 cities are non -attainment cities where the air quality is
worse than National ambient air quality standards
consecutively in last five years. In Karnataka, there are four
non-attainment cities  declared by CPCB namely,
Bangalore, Hubli-Dharwad, Davangere and Kalaburgi.

The main reasons for high air pollution in these cities due
to vehicular emissions, re-suspension of dust and other
[ugitive 'cmissions, industrial pollution, bio mass burning,
construction and demolition activities and D G sets.

The Hon'ble NGT has directed to prepare action plans to
reduce air pollution by constituting six member
Committee comprising Director of Environment, Transport,
Industries, Urban development | Agriculture and Member
Secretary, State Pollution Control Board. The Committee
may be called “Air Quality Monitoring Committee (AQMC).
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The AQMC will function under the overall supervision and
co- ordination of Principle Secretary of Environment of the
concerned State. -

24,11.2018

In view of the directions of Hon'ble National Green Tribunal
,sthe State Government has constituted six members
Committee headed by Principle Secretary to Government,
Ecology and Environment as the Chairman called as “Air
Quality Monitoring Committee (AQMC)vide order No FEE
216 EPC 2018, Bengaluru dated 24.11.2018.

To prepare action plans at Hubli- Dharwad Davanagere and
quaburgx cities, the Task Force Committee: have been
constituted under the Chairmanship of Deputy

Commlssmncrs on 30.11.2018, 3.10. 2018 and 15.10. 2018
of respectxvcly

22.11.2018

JE Task Force Committee meeting was held under the
Chairmanship of Deputy Commissioners of Dharwad on

22.11.2018, on 6.12.2018, Davanagerc and on 22.10.2018
Kalaburg1

03-12-
2018

1st Air Quality Monitoring Comm_itteé (AQMC) meeting was
held on 03.12.2018 under the Chairmanship of Principle
Secretary to Government, Ecology and Environment.

22.12.2018

The Action plans of four non-attainment cities submitted
to CPCB vide letter No. 4923, dated: 22.12.2018 for the
approval,

7.2.2019-

'The CPCB has convened a video conference on,31.1.2019

undcr the Chairmanship of Member Secretary of CPCB.
Durmg the discussion, it was stated that as per the NGT
directions each State Boards has to design Robust ambient
air_quality monitoring network in Karnataka. As per the

| direction a proposal has been sent to CPCB on 7.2.2019.
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12.2.2019

Alter verification of submitted action plans, the CPCB h:ﬂ
issued the direction under 31(A) of Air Act 1981 to the
Principle Secretary  to Government, Ecology and
Environment. In the direction stated that as per the order of
NGT , three members Committee has examine the action
plan on 24, 25mn January-2019 and as per the
recommendations of the Committee , CPCB has not
approved the city action plans for Bengaluru, Hubli-
Dharwad, Davanagere and Kalaburgi and stated to submit
the revise city action plans based on the recommendations
of three members Committee.

26.3.2019

~|addressed to Deputy Commissioners of Dharwad,

Davangere cities are received and not received the Action

To submit the revised action plans DO letters have been

Davangere and Kalaburgi on 16.2.2019 and 25.2.2010,
So far, revised action plans for Hubli-Dharwad and

plans of Kalaburgi city . In this regard, DO letter addressed
to Deputy Commissioner of Kalaburgi on 26.3.2019,

8.4.2019

2nd Air Quality Monitoring Committee (AQMC) mceting; was
held on 8.4,2019 under the Chairmanship of Principal
Secretary, Government, Ecology and Environment.

g |

29.4.2019

The approved revised action plans of 4 non-attaihment
cities submitted to CPCB on 29.4.2019.

10

25.6.2019

-| After verification of submitted action plans, The CPCB has

| stated that as per the order of NGT, the three member

submit the revised action plans based on the
| recommendation of three member committee.

issued the direction under 31(A) of Air act 1981 to Principal
Secretary, Government of Karnataka. In the directions

committee examined the revised city plans of Bengaluru,
Davangere, Kalaburgi & Hubli-Dharwad on June 12019, As
per the recommendation of the committee, CPCB has
approved action plans of Davangere, Kalaburgi & Hubli-
Dharwad and  except for Bengaluru City and stated to
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The revised Bengaluru city action plans and reply to
comments (raised by threemember committee) has been
submitted to CPCB, Delhi vide letter No.231, dated:
11| 15.7.2019 | 15.7.2019 for approval along with April-19 Ambient air
quality data of Bengaluru city. Average Air Quality Index is
87 it means Satisfactory.

& ﬁubm?ﬂle % [(:J‘[)CQ-.'.

wa/u

()

Executive Engineer
Directorate of Munic'pal Administratios
Banealore.



%g/ Annexure -R11

Status of Action P[an'with regard to identification of polluted industrial
clusters in 0.A.N0.1038/2018, news item published in “The Asian Age”

Authored by Sanjay Kaw Titled “CPCB to rank industrial units on pollution
levels” dated 13.12.2018. :

The Ministry of Environment & Forests had imposed a moratorium on
consideration of projects for environmental clearance o be located in critically
polluted areas / industrial clusters identified by Central Pollution Control
Board. The industrial clusters / areas having aggregated CEPI scores of 70 and
above were considered as critically polluted clusters/ areas. Accordingly, in the
state of Karnataka the following two industrial clusters were declared as

critically polluted area vide MoEF office Memorandum No, J-11013/5/2010-
1A.11 (i) dated 13.01.2010:; | X '

1. Bhadravathi, Shimoga with CEPl score of 72.33and
2. Baikampady Industrial Cluster, Mangalore with CEPI Score of 73,68

The industrial clusters / areas having aggregated CEPI scores of between
60 to 70 were considered as severely poll_uted'clusters/_areas. Accordingly
three industrial clusters were declared as severely polluted area:

3. Peenya Industrial Area, Bangalore with CEP| Score of 65.11
4. Kolhar Industrial Area, Bidar with CEP| Score of 67.64
5. Raichur Industrial area with CEPI Score of £8.07

During the period of moratorium, to bring down the prevailing pollution
loads, time bound -action plans was prepared by the KSPCS / CPCB for
improving the environmental quality in the industrial clusters/ areas. Also Local
Area Committee for verification of implementation of Action plans for
Bhadravati and Baikampady is constituted by KSPCB, where CPCB
representative is a member of the committee. In addition to above areas,
Jigani - Bommasandra industrial area, Bangalore also added in the polluted
area for restoring the environmental quality.

The implementation of the action plans for Bhadravati and Baikampady
was monitored through review by Local Area Monitoring Committee. The
validity of the two monitoring Committee is up to 31.3.2019 and the same
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needs to be extended. The CEPI score over the year for Critically Polluted Area
are as follows:

—-

’ Trend of CEPI Score F ik ,
5.NO. ALSE S Current status of moratorium

Cluster / Area | 2009 | 2011 | 2013

1 |Bhadravathi- |72:33 [62.6445.27  |Moratorium lifted vide 0.M.
‘ dated 23.05.2011 by MoEF &

cC

2 |Mangalore  [73.68 |73.86(67.62

For remaining three (3) severely polluted industrial areas, action plan
was not prepared. As per directions of CPCB dated: 26.04.2016, KSPCB has
taken action for carrying out Environmental Quality monitaring through
laboratory accredited under NABL for pre-monsoon and post monsoon period
and submitted the monitoring report to CPCB to enable for evaluation of CEPI
scores of the Five (5 Nos) industrial areas (excluding Jigani-Bommasandra
Industrial Area). Now, CPCB has evaluated the. CEP| score for all the 100
industrial areas in the country and communicated the CEPI score to MoEF & CC
for approval and notification.

Compliance to Hon'ble NGT order:

As per the Orders of the Hon'ble NGT, State Pollution Control Boards are
required to prepared action plan with line Department to’ imprdve the
Environment Quality parameters within 03 months and get them approved by
Chief Secretary. While preparation of action plan, all the other aspects such as
action plan for polluted river stretches, action plan for non- -attainment cities
are required to be lncorporated wherever applicable.

Accordingly, KSPCB has held three meetings' with the concerned
Regional Officers of the Board and with the guidance of CPCB, Regional
Directorate, Bangalore. KSPCB has prepared action plans for each of the above-
said 06 Polluted industrial areas based on the boundary of industrial area,
buffer zone, industries operating within the area and the industry specific
action plan to ensure compliance to consent conditions.

These action plans have to be reviewed and approved by the Chief
Secretary, Government of Karnataka, for submission of the same to CPCB, who
in turn will submit to Hon’ble NGT. Subsequently; the implementation of the
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action plan shall be monitored through Local Area Monitoring Committees
constituted by the Board for the respective areas.

Principal Secretary, Department of Ecology & Environment has issued a
corrigendum No DEE 88 EPC 2019 dated 19.3.2019 authorizing the existing
monitoring committee constituted vide G.O. FEE 168 EPC 2014, Bangalore .dt
25.11.2014 to oversee the implementation of the action plan as per the
direction of Hon'ble NGT.

Subsequently, the action plan of 6t CEPI Industrial Cluster viz Jigani-
Bommasandra Industrial Area, Bangalore Urban District has been
submitted to CPCB, New Delhi on 16/07/2019. Local Area Committee
has been formed for Jigani-Bommasandra Industrial Area. All the action
plans are uploaded in the website of KSPCB, |

6. Status of compliance of the directions passed in OA No.173 of 2018,
Sudarsan Das V/s. State of West Bengal & Others, Order dated 4.9.2018
Original Application No. 173/2018 (Earlier 0.A. No. 89/2017 (EZ) Sudarsan
Das Vs. State of West Bengal & Ors.

& fubme B %7' (m/?d(}'
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Executive Engineer
Directorate of Munic'pal Administration
Bangalore.
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Total amount collected from erring industries on the basis of ‘Polluter Pay

Principle’, ‘Precautionary Principle’ and details of utilization of funds
collected. - |

D?L'. Action to be initiated by the Board - Remarks |
1 It was brought to the notice that the Board [As  per  W.. No.
has collected amount from M/s. Graphite 13029/1985  held  at
India and one more unit from Bellary as | Hon'ble Supreme Court of
per the directions of the Hon'ble NGT. India on 29.10.2018, M/s.
However, the Py, Secretary to the Graphite  India  has
Government, UDD instructed to give | deposited Rs. 50,000,00/-
detailed note on the units identified for | (Fifty Lakhs).

causing pollution- preventive measures
initiated and action initiated against the
violators for the past one year.

) Hon'ble NGT has passed order on 28.01.2019 in Q.A. 77/2016 (S2);
Padma Kodli Vs. Karnataka State Pollution Control Board wherein
Hon'ble NGT directed to forfeit the Performance Guarantee Money of
Rs. 50 Lakhs deposited by M/s Sai Vijay Pragathi Steel Udyog Pvt. Ltd.
Haruvanahalli, Hospete and Bellary. Accordingly, the Board forfeited the
Performance Guarantee Money deposited by the industry on
12/02/2019. .
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Annexure 13 (A)
29 7

SWM Implementation in 6 Model Cities of Karnataka

ULB Name No. Door to (No of No of No of MsSW Waste MSW Waste-
of Door wards with wards wards with | Generat | Processe | Generate | Processed (in
Ward | Collection 100% D-D with 100% ed(in | d(inTPD) | d(in TPD) TPD)
(No of wards | Collection) 100% segregatio TPD) as on ason ason July-19
with 100% | Asonluly- | segregati n ason April-19 July-19
D-D 19 onason | ason July- | April-19
Collection) April-19 19
As on April-
19
Mysore CC 65 65 65 52 65 425 235 425 235
Mangalore 60 60 60 15 60 321 252 321 252
CC
Belagavi CC 58 55 58 0 16 255 240 255 240
Raichur CMC 35 35 35 0 32 90 4 S0 40
Karwar CMC 31 31 31 31 31 ?7 25 27 25
31 31 31 0 8 23 2 23 8
Hunsur CMC
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Status of proposed model Grama Panchayats

DPRs

: Approved

SL No. DISTRICT TALUK GP Yes/No
] Bilagi Yedahalli Yes
2 | Bagalkote Mudhol Mantoor Yes
3 Jamkhandi Hirepadasalagi Yes
E Bellari Nelludi No
5 | Ballari Hadagali Holalu No
6 Hosapete Kallahalli No
! = Khanapur Nandgadfh a5
§ | Belagavi Devalatti _ Yes
9 Gokak Doopdala Yes
10 Dodballapur Bashettihalli Yes
[1 | Bengaluru (Rural) Dodballapur Majarahosahalli Yes
12 ' Devanhall; Kannamangala No
13 . North Rajanakunte Yes
14 | Bengaluru (Urban) | North Bettahalasuru Yes
IS Anckal Shanthipura ~ Yes
10 Aurad Sundal No
17 | Bidar Basavakalyan Sastapur No
8 ' Bidar Chambol No
19 Chamarajanagar Santhemarahalli No
20 | Chamarajanagar Gundlupet Hangala Yes
21 Kollegal Lokkanahalli Yes
22 Chintamani Hirekattigenahalli No
23 | Chikkaballapura Gauribidnur Hosur Yes
24 Sidlaghatta Nagamangala No

25 Tarikere Amrutapura Yes

26| Chikkamagaluru Mudigere Kalasa Yes
27 Narasimharajapura | B. Kanabur No
28 : Hosaduga Belaguru Yes
29 | Chithradurga Chithradurga Medehalli No
30 Molakalmuru Rampura No
31 Davanagere Belavanur No
32 | Davanagere Channagiri Santhebennur No
33 Honnali Chiluru No
34 : Dharwad Hebballi Yes
35 | Dharwad Hubballi Anchatageri Yes
36 - | Kundahola Koobinala ~ Ves
37__| Dakshina Kannada | Beltangadi Ujire Yes
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Status of proposed model Grama Panchayats

DPRs
Approved
SL No. DISTRICT TALUK GP Yes/No
B | Puttur Alankary . Yes
39 Sulya Aranthodu Yes
40 Rona Abbigeri No
4] | Gadag Gadag Lakkundi No
42 Shirahatti Magadi No
43 Belur Hagare Yes
44 | Hassan Sakléshpura Baage _No
45 Hanbalu No
46 Kavalettu Yes
, Ranebennur — :
47 | Haveri Tumminakatti Yes
48 Savanur Teveramellihalli No
49 Afzalpur Gobbur .B Yes
50 | Kalaburagi Kalaburagi Tajsultanpur Yes
51 Jevargi Nelogi s Yes
32 Madikeri Benguru | Yes
53 | Kodagu Somvapet Nanjaray'apalna Yes
54 Virajpet Kutta Yes
55 Kolar Kurugal No
56 | Kolar Bangarapet Kethéganahalli No
57 Mu[bagal Uthanur | Yes
58 Gangavathi Shriramanagar Yes
59 | Koppal Koppala Alavandi Yes
60 Munerabhada Yes
61 Maddur Gejjalagere "~ Yes
_ 62 | Mandya K. R peta Bukinkere Yes
63 Srirangapattana K.R Sagara No
64 Mysore Hosahundi No
65 | Mysuru Nanjangud Haradanahalli No
66 Hunsur Katttemalalavadi Yes
67 Lingsugur Gurunta No
68 | Raichur Raichur Talamari ~ No
69 Sindhnur R.H Camp Yes
70 Channapatna Kodamballi No
71 | Ramanagar Kanakapura Kodihalli No
72 Magadi Kooduru Yes
i Bhadravati Holehonnuru No
74 | Shivamogga Hosanagara Ripponpeter Yes
75 Sorab Anavatti No




f_)/_,OQ»

Annexure -R13

- Status of proposed model Grama Panchayats
| DPRs
Approved
SL No. | DISTRICT TALUK GP Yes/No
76 X Tipaturu Biligere Yes
77 | Tumakuru Turuvekere Mayasandra Yes
78 Tumakuru K.Palasandra Yes
79 Kundapur Vandse Yes
80 | Udupi Karkala Nitte Yes
81 Udupi Varamballi Yes
82 ; Teragaon Yes
83 | Uttara Kannada el Mangalw‘ada Yes
84 | Kumta Nadamaskeri Yes
85 Basavanabagevadi Ukkali Yes
86 | Vijayapur - Vijkyhiar Karmmadj Yes
87 Thikota Yes
§8 Shorapur Kodekal No
§9- | Yadgir Shahpur Doharnalli No
90 Yadgir Saidapur No
Total 90
DPR Approved till date 54
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Directorate of Munic'pal Administratios
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Compliance to NGT Observation made on dt: 24.04.2019 in O:A 606/2018

ANNEXURE-RI‘sf

So&

Para
No.

[Observation/Direction

Line

Department

Action Taken

4y

States seems to use the Rules as an excuse to milk funds from the Centre, by making that a
precondition for action and inflating waste processing costs 2-3 fold. The Supreme Court|
Committee recommended 1/3 contribution each from the city, State and Centre. Before
iseeking 70-80%. Centre’s contribution, every State should first ensure that each city first|
spends its own share to immediately make its wastes non-polluting by simple
sanitizing/stabilizing, which is always the first step in composting viz inoculate the waste
with cow dung solution or bioculture and placing it in windrows (long heaps) which are|
turned at least once or twice over a period of 45 to 60 days.

Under Swachh Bharat Mission program 4170 % (ie. 638.42 crore} of DPR cost is borne by ULBs,
remaining fundsprovided by Gol {35%) & GoK (23.33%)

ot Lt
Instructions have been issued to ULBs to ensureﬁhe waste is spread in the form of windrows and
spray microbial culture and give turnings for 4 weeks to 5 weeks so that waste is stabilised.

|-

7(s)

fUnless each State creates a focused ‘solid waste management cell’ and rewards its cities
for good performance, both of which Maharashtra has done, compliance with the MSW
Rules seems to be an illusion.

upD

State has created Solid Waste Management cell at DMﬁ"n the year 2004-05.
State has deviced ranking criteria for performing SWM Plants following provsions of SWM Rules 2016,
the process will identify and declare “Uttham Swacch Nagar” awards based on the performance of
Urban Local Bodies. It also comprises of cash incentives between 1 Lakhs to 50 Lakhs, so as to create af -
healthy competition among Urban Local Bodies ; ’
Assessment for the year 2017-18 is completed & 2018-19 is under process.

8(3)

All the State Governments and Union Territories shall prepare an action plan in terms of]
the Rules of 2016 and the directions in this judgment, within four weeks from the date of|
pronouncement of the judgment The action plan would relate to the management and
disposal of waste in the entire State. The steps are required to be taken in a time bound
manner. Establishment and operationalization of the plants for processing and disposal of]
the waste and selection and specifications of landfill sites which have to be constructed, be
prepared and maintained strictly in accordance with the Rules of 2016,

upD

10(i)

Action plans were to be submitted by all the States to CPCB latest by 31.10.2018 and
executed in the outer deadline of 31.12.2019 which should be overseen by the Principal
Secretaries of Urban and Rural Development Departments of the States.

ubD

State SWM Action plan as per the provision of SWM Rules 2016 has already been submitted to the
Hon'’ble Tribunal on 24-4-2019 (State Affidavit). There are 279
ULBs in the State. Out of which, 218 ULBs in tha state have prepared DPRs under Swachh Bharath
Mission for establishing Integrated Solid Waste Management facilities & same has been approved by
the SBM-SHPC headed by the Chiel Secretary, GOK.

There are 64 ULBs who are yet to procure the ;«)zguistﬂand for processing and disposal of MSW, out of|
which, 4 are NACs exist where in land is not i and they dispose their waste in adjoining ULBs.
Remaining 60 ULBs are in the various stages of procurment of land, and consultants have been
appointed to prepare the DPRs in these ULBs.

8(4)

The period of six months specified under Rule 6(b), 18, 23 of the Rules of 2016 has already,
lapsed. All the stakeholders including the Central Government and respective State
Governments/UTs have failed to take action in terms thereof within the stipulated period.
By way of last opportunity, we direct that the period of six months shall be reckoned w.e.f.
Ist January, 2017. There shall be no extension given to any stakeholders for compliance
with these provisions any further:

Rule 18 - All industrial using fuel & WtE (based on solid waste) within 100 km radius solid
waste based RDF plant shall replace at least five percent of their fuel requirement by RDF -
Policy Decision,

The period of one year specified under Rule 11(f) 12(a), 15(e), 22(1) and 22(2) has lapsed.
The concerned stakeholders have obviously not taken effective steps in discharging their
statutory obligations under these provisions. Therefore, we direct that the said period of]
jone year shall commence with effect from 1st July, 2017. For this also, no extension shall
be provided.

ubD

107.11.2016 & meetings have held.

Rule 6(b) - formulate natienal policy and strategy on solid waste management {Gol compliance)

Rule 18 - As per this, cement units located in Kalburgi region such as ACC 1itd, Vasvadatta
Cements.Birla Super, have particicpated in the National Conference held at Delhi & stated that they
are receiving RDF from BBMP etc., About 20,000 MT of RDF is used in the cement Kilns as alternative
to the fuel. '

As per Rule 23, State Level Advisory Board has been constituted vide GO UDD 267 €SS 2016, dated

AS per 11{f), 12(a), 22(1) & 22(2), 205 ULBs have procured adequate land for processing of MSW and
60 ULBs are yet to procure the land ;Till the time they acquire land instructions have been issued to
dipose the MSW in the adjoining ULB where land is available.

As per 15{(e), Model SWM Bye laws for Corporation & Municipalities are prepared & has been
submitted for cabinet approval. '

8(10)

The State Government and the local authorities shall issue directives to all concerned,
making it mandatory for the power generation and cement plants within its jurisdiction to:
buy and use RDF as fuel in their respective plants, wherever such plant is located within a
100 km radius of the facility. In other words, it will be obligatory on the part of the State,
local authorities to create a market for consumption of RDF. It is also for the reason that.
even in Waste to Energy plants, Waste-RDF-Energy is a preferred choice.

uDD

At present, the RDF produced in the BBMP processing units is being sent to cement plants located in
Kalburgi District. Here point to be noted is that cement industries are supposed to receive the waste]
within the radius of 100 km. Whereas most of the processing units are located at a distance more than
100 km radius.Recently, the BBMP stated that it has sent 20000 MT of RDF from Bangalore to Wadi
{The distance is about 500 km & the transportation of this RDF was taken care by the BBMF).




S.No P:_S.e P;::“ Observation/Direction Dep:::renenl Action Faken !
The landfill sites shall be subjected to biostabilisation within six months from the date off All PDs have been instructed to quantify the Legacy waste & prepare action plan to dispose off them
[pronouncement of the order. The windrows should be turned at regular intervals. At the isafely during the recent review meeting under the Chairmanship of Principal Secretary, UDD on
landfill sites, every effort should be made to prevent leachate and generation of Methane. 104.05.2019 and consequative VCs held under chairmanship of CS. Also instructions have been given|
6 8 8(14) {The stabilized waste should be subjected to composting, which should then be utilized as uDD tin several VCs to bio stabilise the waste before subjecting it to composting technology.
icompost, ready for use as organic manure.
The deposited non-biodegradable and inert waste or such waste now brought to land fill Proposal has been submitted to PWD department by UDD to include use of plastic waste in
sites should be definitely and scientifically segregated and to be used for filling up off- construction of Roads by including it in PWD-SR.
lappropriate areas and forconstruction of roads and embankments in all road projects all
7 8 | 8(16) |over the country. To this effect. there should be a specific stipulation in the contract} ubD
i awarding work to concessionaire/operator of the facility.
The State Government, Local Authorities, Pollution Control Boards of the respective States, about 921 DWCCS are proposed in the State, instructions have been issued to ULBs to earmark a
{Pollution Control Committees of the UTs and the concerned departments would ensure compartment /place in DWCC for storing of domestic_hazardous waste and E-waste. It is further|
that they open or cause to be opened in discharge of Extended Producer Responsibility, required that the KSPCB shall insist a manufactruer to come out with o{:ening collection centres in the
appropriate number of centers in every colony of every district in the State which would respective residential, commercial colonies, so that the waste collected in the form of domestic
collect or require residents of the locality to deposit the domestic hazardous waste like hazardous will reach to the manufacturer/brand owner of the product etc. under ERP.
8 8 8(17) [Muorescent tubes, bulbs, batteries, electronic items, syringe, expired medicines and such uDD L
other allied items. Hazardous waste, so collected by the centers should be either sent for
recycling, wherever possible and the remnant thereof should be transported to the
hazardous waste disposal facility. ‘
|We direct MOoEF&CC, and the State Governments to consider and pass appropriate State has ban on one time used plastic bags, plastic banners, plastic buntings, flex, plastic flags, plastic,
directions in relation to ban on short life PVC and chlorinated plastics as expeditiously as plates, plastic cups, plastic spoons, plastic sheets used for spreading on dining table irrespective of|
possible and, in any case, not later than six months from the date of pronouncement of this thickness including the above items made of thermocol and plastic which use plastic micro beads vide
9 | 8 1808 fugement Upo Notification No. FEE 17 EPC 2012, dated 11.03.2016
We specifically direct that there shall be complete prohibition on open burning of waste on Instructions have been given to all DCs to completely ban burning of waste and to take measures to |
lands, including at landfill sites. For each such incident or default, violators including the levy fine amount as directed by the Hon'ble NGT vide letter vide letter dated 10-50-2019. Also
project proponent, concessionaire, ULB, any person or body responsible for such burning. provisions to faciliate the same has been incorporated in the proposed Model SWM Bye Law 2019.
S shall be liable to pay environmental compensation of Rs. 5,000/- (Rs. Five Thousand only} 2 '
- 9 "Q(zo) in case of simple burning, whir-e Rs. 25,000/- (Rs. s ) ) . uDD
Twenty Five Thousand only) in case of bulk waste burning. Environmental compensation
shall be recovered as arrears of land revenue by the competent authority in accordance
with law.
That the State Governments/UTs, public authorities, concessionaire/operators shall take Activities to be under taken are being deviced so as to focus mainly on SWM theme parks will be
all steps to create public awareness about the facilities available, processing of the waste | established in all the ULBs to see that general public, primary & high school students shall visit to such
obligations of the public at large, public authorities, concessionaire and facility operators parks during their free time and to understand how best compost can be produced in the repective
e e 8(25) under the Rules and this judgment. They shall hold program for public awareness for that upD house, wards, streets, colonies in a decentralised way. The required RFP will be prepared & sent to}
i  purpose at regular intervals. This program should be conducted in the local languages of] districts for inviting tenders.
the concerned States/UTs/ Districts. Also extensive IEC activities are being planned at ULB level to create public awareness and educate
them about the role of public in waste management -
12 1 10(iii) State Monitoring Committees should have interaction with the local bodies once in two UDD AL present interactions/ review meeting are being held with respective heads of ULBs periodically
weeks. through Video Conferences .
13 11 10(iv) |Local bodies are to furnish their reports to State Committees twice a month. upb [Instruction in this regard have been issued to all the ULBs.
14 12} 100viy Local I.Jodies may have suftable nodal officers. Bigger local bodies may have their own uDD Instruction in this regard have been issued to all the ULBs.
Committees headed by Senior Officers.
Public involvement may be encouraged and status of the steps taken be put in public
15 12 | 10(vii) ldomain. upD Instruction in this regard have been issued to all the ULBs.
Instead of every local body separately foating tenders, the standardized technical Instructions have been issued to ULBs & PDs during the review meeting held on 04-05-2019, that]
|specifications be involved and adopted. respective district administration shall take necessary steps to procure the Vehicle & Machinery]
. under SBM(U) by following KTPP norms either through District level centralized tender or through
16 | 12 | 10(ix) b ULB level decentralized tender. Also a letter has been sent in this regard to all DCs.
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1Page| Para . :
5.No 8 Observation/Direction Ling Action Taken
No. No. 1 Department
Best practices may be adopted, including setting up of Control Rooms where citizens can Karnataka has launched Janahita for addressing public grienvence in ULBs . ULBs also have 24X7
17 |. 12 10(x) {upload photos of garbage which may be looked into by the specified representatives of]| uDD Jcontrol rooms to attend the emergencies.
local bodies, at local level as well as State level.
18 12 10(xi) It was directed that mechanism be evolved for citizens to receive and give information. UpD The mechanism will be developed & complied through ULB website.
CCTV cameras be installed at dumping sites. SWM DPRs comprises of all these components. Accordingly instrucutions to install CC TV at the,
19 | 12 | 10(xii) upD processing sites has been issued to the to ULBs during the review meeting held on 04.05.2019.
GPS be installed in garbage collection vans. This may be monitored appropriately. Couple of ULBs have fixed GPS monitoring system in the collection vehicles in the State . However.
20 12 | 10(xiii) ubDD instalation of GPS is integral part of SWM -DPRs prepared under SBM and steps shall be taken to
procure the same at the earliest.
2 12& Performance audit was to be conducted for 500 ULBs with population of 1 lakh and above There are 26 ULBs in Karnataka with population more than 1 lakhs. Intially, KSPCB has planned to
; 13 = initially, as suggested by the MoHUA g conduct performance audit in above cities
The Tribunal noted that solid waste management is of paramount importance for 2 {Action Is being intiated. 1
protection of environment, as the statistics paint a dismal picture of the environment in KSPCB o
the counuty. The Tribunal had also referred to pfroceedmgs before it, rel:ating to 351 TAction is being intiated.
polluted river stretches 102 non-attainment cities in terms of ambient air quality and 100 KUWS&DB
industrial clusters which are critically polluted as per data available with CPCB. The :
221 15 15 {Tribunal had taken cognizance ot such serious environmental issues and equired the BWSSB Action is yet to be taken up
respective States to prepare time bound action plans and execute the same so as to restore - 1
. water and air quality, as per prescribed norms. Action is yetto be taken up
BBMP
c&l Action is yet to be taken up
KIADB
Every State was to constitute a Special Task Force {STF) in each District with four Special Task Force {STF) has been constituted in all the 30 districts of Karnataka.
members - one each nominated by the District Magistrate, Superintendent of Police, so far 36 STF meetings has been held in the State.
Regional Officer of the SPCBs and the District Legal Services Authority (DLSA) for
awareness by involving educational, religious and social organizations, including local Eco-
23 18 20 clubs. This was also to apply with regard to awareness in respect of other connected issues ubob
i.e. polluted rivers, air pollution, etc. In this regard, reference was made to directions of the
Hon’ble Supreme Court requiring such awareness programmes to be undertaken.
The Tribunal also referred to its order dated 19.12.2018, in Original Application No. Action is yet to be taken up
673/2018, for laying down scale of compensation to be recovered from each Stats/UT in -
24 18 21 |failing to carry out directions of this Tribunal on the issue of preparing action plans for Seacy
river stretches. Similar pattern was proposed in case of failing to carry out directions in
the present case.
Status of compliance of SWM Rule, 2016, Plastic Compliance to Para 20{c) has been submitted by UDD in OA No.606/2018 order dt 16.03.2019.
Waste Management Rules, 2016 and Bio-Medical
Waste Management Rules, 2016 in their respective ]The timelines sought before the Hon'ble NGT are till upto Dec 2021 for UDD wheras for RDPR the
areas. timeline sought is upto March 2022. After hearing. it was accorded that no such time will be granted:
but insisted that atleast Mangalore, Mysore & Belagavi shall be made as Model Cities and Dharwad]]
) uDo {Raichur & Hunsur shall be made as Model Towns. These cities/towns shall comply SWM Rules 2016
" jwithin 6 months. Remaining cities, towns and village panchayats of the State shall be made Fully]
compliant in respect of environmental norms within one year.
251 19 { 22(a)
ROWBSD Detailed out in Annexure-R2
H&FW Detailed outin Annexure-R6
Detailed out in Annexure-R7
KSPCB
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Status of the Action Plan in compliance vide order dated 20.09.2018 in the News ltem 4 Detailed out in Annexure-R9
published in “The Hindu” authored by Shri Jacob Koshy Titled “More river stretches are
now critically polluted: CPCB (Original Application No. 673/2018).
26 | 19 | 2209 P {Octgiosl Anc 20 KSPCB
Status of functioning of Committees constituted in News Item Published in “The Times of| Detailed out in Annexure-R10
= India® Authored by Shri Vishwa Mohan Titled “NCAP with Multiple timelines to Clear Air in|
Z 19 | 22(d) |10 Cities to be released around August 15" dated 08.10.2018. KSPCB
Status of Action Plan with regard to identification of polluted industrial clusters in-0.A. No., Detailed out in Annexure-R11
1038/2018, News item published in "The Asian Age” Authored by Sanjay Kaw Titled “CPCB
28 19 ) 22(e] | rank industrial units on pollution levels™ dated 13.12.2018. - KSPCB
Total amount collected from erring industries on the basis of ‘Polluter Pays’ principle, i Detailed out in Annexure-R12
29 19 | 22(g) ‘Precautionary principle” and details of utilization of funds collected. KSPCB
Furthér direction was for the State to display on their respective websites the progress ) SWM implementation status has been updated in DMA office website.
30 20 24 made on the above issucs. Under Rule 14, the CPCB was directed to coordinate with the CPCB J
Committees. ) G
From perusal of the compliance affidavit and after hearing submissions of the State, we Annual reports with regard to SWM Rules 2016, PWM Rules 2016 and from all 279 ULBs have been
find that steps required to be taken under Rule 22 of the Solid Waste Management Rules, submitted to KSPCB by UDD on 9-7-2019.
2016 have not yet been fully completed. It is not clear whether the local bodies have
submitted their annual reports to the State Pollution Control Board (SPCB) under Rule 24
31 23 30 and whether SPCB has submitted consolidated annual report to the Central Pollution HEFW
Control Board (CPCB) under the said Rules. We have also found the steps taken for plastic
waste management and biomedical waste management to be inadequate.
We take note of some of the articles published in the media. Action is yet to be taken up
Information in the said articles needs to be cross checked and remedial measures taken, if} 2
necessary. It is reported as follows: (a). In southern [ndia, Karnataka has the worst quality
of air that kills 95 persons out of every 100,000 population, as per India's first
comprehensive state-wide estimates of deaths, disease burden, and life expectancy
reduction associated with air pollution.One of the findings was continued high use of solid
32 24 | 32(A) |fuel by states like Karnataka and Kerala that are considered economically weH-off with a KSPCB
high-proportion of literates. In Karnataka 42.8% people continue using solid fuel.
As per reports, more than halfof the country’s critically-polluted water bodies, in terms of] The Bangalore Metropolitan (BBMP) generates about 1440 MLD of waste water {Assessed based on
chemical pollution, are found in Karnataka, with its capital itself accounting for 17 Iakes| the water supply). Due to various reasons {like ageing of sewers (40-50 years old), encroachment,
and tanks with the highest chemical pollution. From Bellandur to Hebbal, 17 lakes and crown corrosion & abuse of sewers, a part of sewage entering the storm water drains which in turn
tanks in the city have been categorized as criticallypolluted with Chemical Oxygen Demand {enters the lake & polluting the stretch.
(COD) levels, which indicate chemical pollution, topping 250 microgrammes per litre. As] BWSSB/BBMP has taken up the replacement/rehabilitation of the old existing sewer networks of_{
per research study, Arkavathy and Vrishabhavathy carry the sewage and industrial higher dia in a phased manner.So far three major projects of Environmental Action Plan - A, Hebbal
effluents from industries in and around Bengaluru. valley zero flow in SWD's scheme and Environmental Action Plan - B has been completed.The UGD
BWSSE lateral works is also in progress & expected to be completed by mid of 2021. Once, the above stated

works of main sewers completed the sewage flow to STPs & gets treated before it isdischarged.
Also , at present BWSSB have 25 5TPs {With Capacity - 1062.5 MLD), 11 No. under construction
(Capacity 520 MLD). Other than this 2STPs{under KSPCB assistance) & 14 STPs of total capacity 114
4MLD {under CWS Scheme) is taken up & expected to get completed between 2023-24. Hence BWSSB
will have a sewage treatment capacity of 1713.5 MLD by the end of 2023-24.
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| 33 23 32(b] E Action is yet to be initiated
1
BBMP
Action is yet to be initiated
C&I
KIADB
Action is yetto be initiated
KSPCB
|Cauvery, the 765 kilometre long river which flows through the states of Karnataka and) - 448 Urban Local Bodies are situted in cauvery Basin.
]Tamil Nadu has been victim of disposal of untreated effluents, resulting in the river water a. UGD Projects are implemented in 26 Urban areas.
becoming polluted at various secticns of the river. Even the colour of Cauvery’s water has 4b. UGD projects are in progress in 9 Urban areas.
34 25 | 32(c} changed in some places due o disposal of toxic effluents . KUws&DB |c Detailed Project Report for providng UGD is under preparation in 13 Urban areas
As reported, the collapse of Mularpatna Bridge, the first ever bridge in the coastal region in Report submitted by the Directorate of Mines & Geology states that, Collapse of Mularapatna Bridge in)
Karnataka, on June 26, 2018, brought the stronghold of Sand Mafia in the region into the Dakshina Kannada District was not due to illegal sand mining near the Bridge. In this regard copies of]
limelight.27As per newspaper reports, the locals have been informing the officials about the letter addressed to Superintendent Engineer, PWD BY Executive Engineer, Mangaluru to dated
the illegal extraction of sand at the base of the bridge, weakening and damaging the pillars 17.07.2018, is enclosed for consideration. It is stated that, the bridge is one of its kind in the coastal
supporting the bridge. But concrete action has not been taken. The officials at Department| region in Karnataka & is about 50 years old. Beacause of the river discharges in to the valleys, the
of Mines and Geology have registered 16 cases daily related to Sand Mafia in Karnataka discharge rate is so high that the natural erosion of the sand at the feet of the bridge is likely to occur.
_|from 2015-2017. As many as 12,318 cases were booked during this period, all of them As per the present traffic estimate, it is more or less multifolded as compare to the traffic design made
Jmentioning illegal sand mining. transportation, storage, and use of filter sand. The as old as 50 years back. On account of all these reasons the damage has takea place to the above said
numbers here explain the scale of operation the Mafias are running in the state.28 Almost| {bridge. Further stated that, the have alimited staff to have a watch & ward on the illegal sand mining:
all the major rivers in the state, such as Cauvery, Hemavathi, Tungabhadra, Krishna, However with the available staff, efforts have been made to control to the optimum level. Therefore,
|Ghataprabha, Bhima, Vedavati and Netravati, are bearing the brunt of illegal sand mining.| snad miniag cannot be turned as one of the main reason for getting the bridge damaged.
Numerous streams and tanks are also exploited indiscriminately .| As per the MoEF Sustainable Sand Mining-Guideline 2016 and direction ‘ssued by Apex Court in its|
35 | 25 | 3200 Mines&  Jjudgment on Deepak Kumar Vs State of Haryana, The Karnataka Minor mineral Concession Rules has
Geology been amended and Environment Clearance is made mandate to all quarry lease/licenses and strictly]
observed while issuing lease for sand mining in the River. They prohibit use of mechanized boats and
dredger in sand quarrying. Use of backhoe equipment and screening in river bed may allow in
accordance with Sustainable Sand Mining Guidelines issued by the MoEF: They prohibit use of]
machinery for mining, transport vehicles are not permitted to enter in to the River, the mined sand is
stocked away from River bed, sand removing area is fixed with reference to width of the river. The
{lessee has been restricted to quarry the sand to the Central % width of the river at the centre by
leaving 1/8 margin of the river width from the river bank all along the river length of the blocks as,
Buffer Zone. Maximum minable thickness is restricted to 3.00 mtrs or the water level whichever is
= less.
10n behalf of CPCB, some data has been furnished in respect of State of Karnataka and the 35.Urban Local Bodies are situated in 17 polluted River Stretches. Wherein
same is summarized as under:- a. Under Ground Drainage facilites are in place for 14 Urban Local Bodies. 60-80% are covered with
Polluted River Stretches UGD system.
- P(I1)- 4 - BOD 10 to 20Mg / Ltr 1b. UGD projects are under implementation by KUWS&DB in 5 Urban areas ]
36 27 34 -P{IV)-7 - BOD 6 to 10 Mg [Ltr KUWS&DB {c. UGD projects are under implementation by KUIDFC in 5 Urban areas

4have S5 FSSM Uraban Local Bodies.

d. FSSM has been implemented in 1 ULB & another is under progress.In the first phase, it is planned to

e. UGD / FSSM is to be provied by KUWS&DSB in 8 Urban areas
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Needless to say that improvement in environment is not only inalienable duty of the State,
but is also necessary for sustainable development which is essential for the health and well
being of citizens as well as for inter generational equity. These principles require that all
human activities should be conducted in such a way that the rights of future generations to
access clean air and potable water are not taken away. At the cost of repetition, it may be
mentioned that water is being polluted because of discharge of untreated sewage and
effluents. Air pollution is result of failure to manage solid waste and to prevent other|
causes leading to air pollution. There are also other issues like deterioration in
groundwater level, damage to forests and wild life, unscientific and uncontrolled sand
mining etc. Unsatisfactory implementation of law is clear from the fact that inspite of]
severe damage, there is no report of any convictions being recorded against the polluters,
nor adequate compensation has been recovered for. damage caused to the environment,|
Steps for community involvement are not adequate. There is reluctance even to declare
some major cities as fully compliant with the environment norms. The authorities have not
been able to evolve simplified and standard procedure for preparing project repocts and
giving of contracts. There is no satis.‘actory plan for reuse of the treated water or use of]
treated sewage or waste and for segregation and collection of solid waste, for managing
the legacy waste ur other wastes, etc 5 o

KUWS&DB

thas directed to submit the proposal during next Financial year.

A Proposal for Re-Use of treated sewage for non-domestic purpose in 10 Urban Local Bodies costing
Rs.170.00 Crs. submitted to Govt during September 2018, But The Govtvide letter dtd: 20-11-2018
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Steps for compliance of Rule 22 and 24 of SWM Rules be now taken within six weeks to the Rule 22 - Time line to implement diff. activities:
extent not yet taken. Similar steps be taken with regard to Bio-Medical Waste Management] Revised time line to implement Rule 22 activities has been submitted for Hon'ble NGT in the previous]
1Rules and Plastic Waste Management Rules. affidavit, seeking the kind consideration of the Tribunal ]
1Rule 24 - Annual Report from all ULBs have been submitted to KSPCB
38 uDpD
37 47i)
Training has been imparted to all the Healthcare facilities in the State to comply with BMW Rules]
2016 and the Healthcare Facilities have been provided with Colour Coded Bins under KHSDRP &
22 H&FwW UNIDO Project for segregation of Biomedical Waste as per BMW Rules 2016,
Atleast three major cities and three major towns in the State and atleast three Panchayats| 3 Major cities {Mysore, Mangalore & Belagavi) and 3 Major towns {Karwar, Raichur & Hunsur) have
in every District may be notified on the website within two weeks from today as model been identified to develop as model towns & the same have been uploaded in the website.
40 38 | 470i) cities/towns/villages which will be made fully compliant within the next six months. unD
Remaining cities, towns and villages Panchayats of the State may be made fully compliant]
in respect of environmental norms within one year.
a1 | 38 | 47 {The District Magistrates may monitor the status of compliance of environmental norms, UDD Instructions have been issued to all the DCs in VC held on 26.04.2019 & 30.04.2019 to conduct the
- atleast once in two weeks. ' : review meetings for all ULBs of the District.
42 38 | 47(vi) The District Magistrates or other Officers may be imparted UBD J|Comprehensive training plan for capacity building of different staffs involving in the SWM activity is
requisite training. under preparation.
Estimate of value of environmental degradation and cost of restoration be prepared and
43 3B | 47(vii) Jcompensation be planned and recovered from polluters for environmental restoration and KSPCB Action is yet to be initiated
restitution on that basis.
44 38 | 47(viii) Perfor!-nance audit of functlor‘lin.g va all regulatory bodies may be got conducted and KSPCB Action is yet to be initiated \
remedial measures be taken, within six months.
Introduction of a ??Ilcy of giving ranking, 7based' on performanc.e nn' th_e. subject of] State has created Solid Waste Management cell at DMAin the year. 2004-05,
environment and giving of rewards or other incentives on that basis to individual areas; . : = - : i 016
localities, institutions or individuals may be considered. This may also include encouraging Snate e devlf.:ed-rank.mg SrEan fon: pfrformmg‘.iw flante fgllawtng S :
- . B R S : the process will identify and declare “Uttham Swacch Nagar™awards based on the performance of,
45 38 | 47(ix) |students or other citizens significantly contributing to the cause of environment. The best] upbD ) ) v 7 ; =g b il
practices may be evolved, if necessary, in the light of experiences on the subject This may Urban Local Bm.l_@& Itralsu comprises of cash.mcenuves between 1 Lakhsto 50 Lakhs, so as to create a
help in educating ‘and involving public at large which may help in enhancing of] Mesfsiyy oompaticon song sar ke Hodies
3 : : Assessment for the year 2017-18 is completed & 2018-19 is under process.
environmental laws.
Status of compliance of SWM Rule, 2016, Plastic Waste Management Rules, 2016 and Bio- uDD Attached as annxure R-1 to R7
46 19 22(a) {Medical Waste Management Rules, 2016 in their respective areas. KSPCB
H& FW
{Status of the identification and developmant of Model Cities and Towns in the State in the 3 Major cities {Mysore, Mangalore & Belagavi) and 3 Major towns {Karwar, raichur & Hunsur) have
47 19 22(h) [first phase which can be replicated later for other cities and towns of the State.” [18]0] 1been ident‘rﬁedﬁo de:e']op asﬁmodel towns, The same will be taken up for other cities & towns.
- @ad rehfed
: |Further direction was for the State to display on their respective websites the progress, SWM implementation status and Plastic ban impier‘mﬁm has been displ
48 { 20 24 dmade on the above issues. Under Rule 14, the CPCB was directed to coordinate with the] upD website. TALRAEER S et A
ICommittees. 4
‘From perusal of the compliance affidavit and after hearing submissions of the State, we AR SR St
find that steps required to be taken under Rule 22 of the Solid Waste Management Rules,| Preier
2016 have not yet been fully completed. It is not clear whether the local bodies have . . . - _n_r\ ‘-h»”'-‘----- e
o1 o 5. 3 submitted their annual reports to the State Pollution Control Board{SPCB) under Rule 24] voD 2::: gi ;«:ﬂvnslei:dhmelme to implement SWM activities is requested.
and whether SPCB has submitted consolidated annual report to the -Central Pollution, KSPCB 1 P
Control Board {CPC8) under the said Rules. We have also found the steps taken for plastic 1 L 0
4 waste management and biomedical waste management to be inadequate. \‘OTA DV pUBI‘C_ R ANG RE
‘One major hurdle in compliance of the Rules is lack of institutional training mechanism. Comprehensive training plan/ onsite visit to best performing ULBs located nearby for capacity,
JScheme of Rules and strategies for implementation, including technology to be used, best] fbuilding of officials/ staffs at ground level in SWM activity has been taken up already in few ULBs
s01 31 ii .1practioes to be employed need to be identified. Resource persons, target group of persons woo YAt present capacity building training to Health Inspectors & Environmental €ngg. are under taken in
to be trained, location at which training is to be undertaken need to be worked out. different schemes.
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| | Annexure -—Riq.

SMW Implementation Status in the State both UDD and RDPR departments

Sl
no

SWM parameters

ekl

Implementation status

Door to Door (DID) waste colléction.,
(Rule 15 (b) of SWM Rules 2016)

Urban Development Department rUﬁD)

6624 wards out of 6635 wards have 100% D/D
waste collection.

Rura] Drinking Water & Sanitation Department
RDW&SD

Total Grama Panchayats (GPs) -6022

102 GPs have 100% D/D waste collection

Source segregation ,

(Rule 15 (b) of SWM Rules 2016)

ubD
2729 wards have 100% source segregation

729 wards partial source segregation
ROW&SD

55 GPs have 100% source segregation
47 GPs have partial source segregation

Land procurement for waste management.

(Rule 11 () 812 () of SWM Rules 2016)

unp
No of ULBs :279

No of :ULBs having land for waste management:
215 (including 4 Joint Faciliies) UL8s

No of ULBS yet lo procure land: 64 6ut of which
No of ULBs identified land:34

No of ULB's proposal under verification: 16

No of ULBs in search of land : 10

NACs-4

ROW&SD .

Total GPs:6022
481 GPs have suitable land for processing &
disposal ‘

Waste processing & disposal facilty.

unb

+ Total'waste generation: 11,085 TPD out of
which 10108 tonnes TPD is collected and
transported. Total MSW processed i
major  plants in  Bruhal Bengaluru

4 Mahangarapalike (BBMP), Shivamogga,
(RMESFJ 5(V)ang el Mysore, Mangalore, Belgavi along with
SN A6 ) f'paaial ocessing in Other ULBS to an

| A ke ASGERY anout 3700 TRD (33.37%).
l\r\.-'naﬂx'.ura...----"""“. A fo hefore Mme ;
PATINATS curpsrnssneness SRETEIT N 407 TPD of compost is being generated
Orr 1TTHLessetseTy
aNGRORE o,
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+ 94 ULBs have Sanilary Landfill Facility
(SLF)

Qut of approved 2516 works in 218 ULBs,
Technical sanction has been obtained in for
1997 works and lender has been inviled for
1540 works

2
o
)
=

|

97 processing unils have been developed ,
93 unils conslruclipn is ynder progress

(Rule 15 (a) of SWM Rules 2016)

ubD ;
T — » 5112 bulk wasle generalors idenlified
. gement. generaling about 1000 TPD of waste.
\tlai4:i5) &) o GVM Ruigs £016) o 534 bulk waste generalors are irealing
about 250 tonnes of bulk wasle in house.
o - )
5 : + Rs.102.46 Cr SWM service/user charges
5 LAying.os SNERBH Eirges has been levied and collected in the Stale
; (2018-19 and 18-20)
(Rule 15(g) ofSW.M Rgles 2016) ROW&SD
« 102 GPs are collecting SWM user charges
oo . '
218 oul of 279 have finalized integrated SWM
DPRs under Swachh Bharal Mission for collecting,
: transporting, processing & disposal of 9159 tonnes
Action plan for SWM in compliance with | of MSW wilh estimaled OPR cost of 1501.31 Cr.
6 SWM Rules 2016. ‘

ROW&SD

481 GPs have finalised SWM DPRs and has been
approved g g

1000 GPs are being selecled for the preparélion of
SWM DPRs.

- IEC activilies
(Rule 15 (zg) of SWM Rules 2016)

ubD _ '
Is being carried out in-all ULBs, Rs.1.7 Crhas been

spent on IEC both at State & ULB level (in the last
3 months)

ROW&SD .

IEC activilies such as ‘Kalajatha, drama ,Audio
plays , distribution of brochures, post cards, streel
plays are being taken up at GP level

i

Executive Bngineer

Directoratd of M unic pal Administratiop
n PR .

0Lt

: h\nﬁxure.q.u.u.-..'......
, Mf Mﬁ.;.q--.-.-.._.:. .

Qay 2

on thiS. eemssess:

in the Affidavn
aworn to peafore Me
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

cmene: OB :No- bob [ 2419

IN THE MATTER OF:

A

MOmay e/, FLisd Ao ), ~

‘ iof WS e

PROOF OF SERVICE

APPLICANT

RESPONDENT NO.1

NO ne—Qae g‘Q_’)/\IT&_e Y- fao,}(ﬂ\%gy

RESPONDENT NO.2

RESPONDENT NO.3

RESPONDENT NO.4

RESPONDENT NO.5

RESPONDENT NO.6

RESPONDENT NO.7

RESPONDENT NO.8

RESPONDENT NO.9

RESPONDENT NO.10
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